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BENCH AT CHENNAJ

ORGINALAPPLICATION NO. 247 OF 2O2]-
1. D. Damodara Raju,
S/o D. Venkatrama Raju,
P.V. Puram village. Sathyavedu mandal,
Chittoor district, A.P. Pin.5 17588
Mobile No.897813670T

... .. ...Applicants.

1 M/s Sai Lakshmi Balaji Infrastructure pvt. Ltd,
located Near Chamarthi Kandriga S.T. Colony,

P.V. Puram Panchayathi, Sathyavedumandal,
Chittoor district, A.P. Its registered address is Vignana Nagar,
Varadaiahpalem Village & Mandal, Chittoor district,

2 Tirumuru Damodara Reddy,
S/o Gopal Reddy,
Managing Director (DIN:035 19 124),
Vignana Nagar, Varadaiahpalem Village & Mandal,
Chittoor district, A.P.

3. Deputy Director, Mines & Geologr,
526 Greamspet, Chittoor district, Chittoor, A.p.

4. Andhra Pradesh Pollution Control Board,
Zonal Office: Kurnool, lst Floor.
Shankar Shopping Complex,
Krishna Nagar Main Road, Kurnool - S18002

5. Environmental Engineer,
O/o Andhra Pradesh Pollution Control Board,
Regional Office, N.T. Road, Balaji Colony, Tirupati- SIZ SO2,

Chittoor district. A.P.

6. The Dy Executive Engineer,
Irrigation sathyavedu Chittoor District, A.P,

7. The District Collector,
Chittoor district, Chittoor, A.P.

^_0

( tU-"/
lrcctor ol Mines & osolggY

CHITTOOR,

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL SOUTHERN ZONE

2. D. Vanamma,
w/o D. Venkatrama Raju,
P.V. Puram village, Sathyavedu Mandal,
Chittoor district, A.P. Pin.5 I 7588
Mobile No.8978L367O2

VS
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8. The Member Secretary,
State l,evel Environment Impact Assessment Authority (SEIAA)
S.No.33-26- 14D/2, Near Sunrise Hospital,
Pushpa Hotel Centre, Chalamavari Street,
Kasturibaipet,
Vijayawada - 520 Of 0.

COUNTER AFFIDAVIT FILED BY THE 3RD RESPONDENT

I, P. Prakash Kumar, S/o Late p.Veeraiah, Aged about 51 years, Occ:

Asst Director of Mines & Geolog, Chittoor, Andhra pradesh do hereby solemnly

and sincerely affirm and make oath and state as follows:

1. I am the 3'<l Respondent herein and as such I am well acquainted with

the facts of the case.

2. mis respondent denies each and every averment made in the aflidavit

filed in support ofthe application as false and incorrect except those that

are specifically admitted herein in this counter affidavit.

3' with regard averments made in paragraph 1 of the affidavit is denied as

false. It is respectfully submitted that sri r.Damodhar Reddy has frled a euarry

lease application for grant of Quarry lease for Road Metal and Building Stone

over an extent of 15.000 Acres in Sy.No.140/1 to 16 atd l4t/l to g of

P.V.Puram Village, Sathyavedu Mandal, Chittoor District. Further the

Tahsildar, SatJryavedu Mandal vide Roc.A/ 116/2O11, Dt:18.11.2011 has issued

No Objection certiiicate for the applied area in favour of Sri T.Damodhar Reddy.

After completion of Survey and Inspection, the Asst. Director of Mines and

Geolog,, Chittoor has submitted Proposals to the Dy. Director of Mines and

Geolory, Kadapa for Grant of Quarry lease for Road Metal and Building Stone

over an extent of 11.29 Acres (4.569 Hectares) in Sy.No.14O /L,2,4,5,T to 13 &

16 and 14I/3,4,6,7& 8 of P.V.Puram Village, Sathyavedu Mandal, Chittoor

District for a Period of 10 years in favour of Sri T.Damodhar Reddy. After

veriSing the proposals submitted by the Asst. Director of Mines arrd Geolory,

Chittoor the Dy. Director of Mines and Geologz, kadapa vide

Procgs.No.425g /Q/CTR/2011, Dt:22.12.2011 has granted a Quarqr lease in

Dlrwtot of

CHITTOOR.
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favour of Sri T.Damodhar Reddy. Subsequently the Asst. Director of Mines and

Geologr, Chittoor vide Procgs.No.7694 / Q2/2O1O,DL:23.72.2O1L has executed

the same far a Period of 1O years with effect frorn23.L2.2O1.1. to 22.12.2O2L,

Subject to the satisfaction of all other Terms and Conditions laid down in

A.P.M.M.C Rules, 1966.

4. Wittr regard averrnents made in paragraph 2 of the affidavit is denied as

false. It is submitted that the Joint Chief Environmental Engineer(UH-I),

State Level Environment Impact Assessment Authority (SEIAA), Andhra

Pradesh and Ministry of Environment, Forests & Climate Change, Govt.

of India vide Order No. SEIAA/AP /C[R-78/2OL3-793, Dt:08.05.2O13 has

issued Environmental Clearance for the Quarry lease held by Sri

T.Damodhar Reddy for Road Metal and Building Stone over an extent of

4.569 Hectares located at Sy.No.l4O / 1,3,4,5,7,8,9, 10, 1 1, 72,13,16 &

141/3,4,6,7,8 of P.V.Puram Vi1lage, Sathyavedu Mandal, Chittoor

District and repor[ed that nearest human habitation vA.,

Chemarthikandriga Village exists at an distance of about 0.8 KMs from

the Mine leased area with a capital investment of the Project Rs 70.0

Lakhs and the capacity of the Project is

Mining of Recovery Aggregates t L7,O96.22 l&f.3/Arrnum

Mining of Rock Sand t 2,OLL.32 M3/Annum

Subsequenfly the lessee, Sri T.Damodhar Reddy has applied for

E>qpansion of Environmental Clearance for ttre subject leased area.

Furttrer the Member Secretary, State Level Environment Impact

Assessment Authority {SEIAA), Andhra Pradesh "ra Ministry of

Environment, Forests & Climate Change, GovL. of India vide Order No.

SEIAA/AP /CrR/ MIN/O2/2O2O/ 1733-493, DL:23.1O.2O2O has issued

Environmental Clearance for the Quarry lease held by M/S Sailakshmi

Balaji Infrastructure Private Limited, Mg.Part : Sri T.Damodhar Reddy for

Road Metal and Building Stone over an exlent of 4.569 Hectares located

,Ih*r#(M*,
CHITTOOR.
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at Sy.No. 14OlL,3,4,5,7,8,9,10,11,12,13,16 &, 141 13,4,6,7,8 of P.V.Puram

Village, Sathyavedu Mandal, Chittoor District with life of the Mine is 3.08

Years with the capital investment of the Project of Rs 1.0O Crore with the

capacity of tJle project is

Mlnlng of Road Metal and Buildtng Stone - Expansion from

L7,096.22 M3/Aanum to2,13,439 M3/Annum in 4.569 Hectares.

5. With regard to the averments made in paragraphs 3 to 8 of the affidavit

is not related to this respondent and hence there are no remarks.

6. With regard averments made in paragraph 9 of the affidavit is denied as

fa1se. It is respectfully submitted that the Joint Chief Environmental

Engineer, Zonal Office, Kurnool vide Order

No.CTR615/PCBlZOK|CFEl2Ol2-55O,Dt:24.O9.2013 has issued

Consent Order For Establishment for the Quarry lease held by Sri

T.Damodhar Reddy and it is valid up to for a Period of 7 Years from the

date of issue. Further the lessee has applied for Expansion of Consent

order For Establishment (CFE) with a Total Project Quantity of Rs 100.00

Lakhs. Subsequently the Joint Chief Environmental Engineer(l/c) , Zonal

Office, Kurnool vide Order No.CTR615/PCBIZO-KNLICFE/2O2O,

Dt:lO.Il .2020 has issued Expansion orders under Section 25 of

Water(Prevention & Control of Pollution) Act, 7974 and under Sec.21 of

Air (Prevention & Control of Pollution) Act,1981 and it is valid upto 7

Years from the date of issue.

7. With regard to the averments made in paragraph 10 of the aflidavit is

denied as false. It is respectfully submitted that the office Surveyor, O/o.

Asst. Director of Mines and Geologr, Chittoor has verified the distance

from the Crushing unit of M/S Sai Lakshmi Balaji Infrastructue Pvt. Ltd,

Mg.Part : Sri T.Damodhar Reddy to Chamarthy kandriga ST Colony is

ll€ctor of Mines & GeologY

CHITTOOR.^_u
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more than 500-520 Meters and not harmful to the villagers. Further it is

also submitted that as per ttre office records of Asst. Director of Mines

and Geologr, Chittoor there are already having Three Stone cmshers in

P.V.Puram Village, Sathyavedu Mandal, Chittoor District.

8. Wittr regard to the averments made in paragraphs 11&12 of the affidavit

is not related to this respondent and hence there are no remarks.

9. Witfr regard to the averrnents made in paragraph tr3 of the affidavit is

denied as false. It is respectfully submitted that the 7-onal Chief

Environmental Engineer, Tnnal Office, Kurnool vide Order

No.CTR539/APPCB/ZO-Lfi:{L/CFO/2Ot8, Dt:03.04.2019 has issued

Consent Order For Operation for the Subject Quarry lease held by M/S

Sai Lakshmi Balaji Infrastructure Rrt. Ltd under Section 25/26 of the

Water(Prevention & Control of Pollution) Act, 1974 and Section 21 of

Air(Prevention & Control of Pollution) Act, 1981. Subsequently the Lessee

has applied for Expansion for Consent Order For Operations. Furttrer the

Joint Chief Environmental Engineer, Zonal Office, Kurnool vide Order

No.CTR61S/APPCB/ZO-IG:{L/CFO/2O2O, Dt:04.01 .2021 has issued

Expansion CFO orders to M/S Sai Lakshmi Balaji Infrastructures Private

Limited for the subject Quarry lease under Section 25/26 of the Water

(Prevention & Control of Pollution) Act, L974 and Under Section 2L of Atr

(Prevention & Control of Pollution) Act,1981 and valid up to 3O.1L.2025

for the Quantity of Mining of RM&RS - 2,13,439 M3/Annum Mining of

Rock Sand - 2,O1L.32 M3lAnnum.

10. Wittr regarcl to the averments made in paragraphs 14 to 19 of the

affidavit is not related to this respondent and hence there are no

remarks.

Director ol

cl-l|TTOOR.
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11. Witfr regarcl ta the averments macle in paragraph 2O of the affldavit is

denied as false" It is respectfully that the Asst. Director of Mines and

Geologr, Chittoor vide Notice No. 583l8/2OO7, Dt:25.O7.2019 has

issued Revised Demand Notice to the lessee, Sri T.Damodhar Reddy,

Mg.Part : M/S Sai Lakshmi Balaji Infrastructures hrt. Ltd directed to

show cause why Penalty shall not be levied as per Rule 2611L) & (2) of

APMMC Rules, 1966 for Rs 6,71,600/- i.e., Rs 5.00 Lakhs and double

tlre Market value @ Rs 2AA/- @ I CBM for a Quantity of 429 CBM of

Road Metal which was extracted outside the Quarry lease held by him for

RM&RS over an extent of 4.569 Hectares in Sy.No. L4O/L,3,4,5,7 to 13 &

16 and l4l/3,4,6,7 & 8 P.V.Puram Village, Sathavedu Mandal, Chittoor

District within 7 days. Subsequently, the lessee, Sri T.Damodhar Reddy,

Mg.part : M/S Sai Lakshmi Balaji Infrastructure Rrl. Ltd has paid Rs

6,7L,6OO/ - towards Penalty vide Challan No.311O2552852OL9,

Dt:25.O7.2oL9for encroached Quantity of 429 CBM of Road Metal.

12. Witfr regard to the averments made in pareigrzrph 2l of the affidardt. is

denierl as false. It is respectfully that the Deputy Director of Mines and

Geology, Chittoor bearing No.MDLOI1AOOT9Z4 has issued Mineral Dealer

Li.cense in Sy.No.L34/1,3 & L33/2A of P.V.Puram Village, Sathyavedu

Mandal, Chittoor District in favour of M/s.Sai Lakshmi Balaji

Infrastructure Private Limited for a Period of 20 years vrith effect from

01. I 1 .2419 to 31. 10.2039.

13. Wiiit regar*l to the anrerments rnacie in par"a,graph 2? of the ;rfTirinvit is

dr:niecl a*s faise . It is submitted that the Remarks may be offered from the

Environmental Engineer, Andhra Pradesh Pollution Control Board,

Regional office, Tirupathi, as the approval authority for the Consent

Order For Establishment (CFE) and Consent Order For Operation {CFO).

Dlrector ol & GeologY

CHITTOOR
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14. Witfr regard to the averments made in par:agraph 23 to 25 of the affidavit

is not related to this respondent and hence there are no remarks.

15. lt is submitted that this respondent craves leave of ttris Hon'ble Tribunal

to raise additional counter in the course of proceedings, if required.

In the above circumstances, it is humbly prayed that this Hon'lcle

Tfibunal may be pleased to dismiss the above original application No. 247 of

2O2l and pass such further or ottrer orders as this Hon'ble Tribunal may

deem fit and proper in the facts and circumstances of the case and thus render

justice.

Solemnly affirmed chittoor

Andhra Pradesh on

this the 22"d day of April, 2022

and signed his name in my presence ttoor District

UrtJ
DEPO
Dlrector ol Mines & GeologY

CHITTOOR.

BEFORE
\
1

C, Qenfigtaramaua fud
ADVOCATE BP

Room No;36, tvi5R Cornp
CHITTO0R i., P ) Cell: 98199
E-mai I : cvrecio r. iawyer@gmai

\IERIFICATION

I, P. Prakash Kumar, S/o Late P.Veeraiah, Aged about 5l years, Occ: Asst

Director of mines & geologr chittoor Andhra Pradesh do hereby veriff that the

contents of Para's of Counter Affi.davit are based on record and information are

true to the best of my lceowledge and belief.

Hence, verifi.ed on the 22oa day of April 2022 at Chittoor

q
As*
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GOVERNMENT OF ANDHRA PRADESH

DEPARTMENT OF MINES AND GEOLOGY

*Ntl*vW: I

Cr 7.,/-
/i

:ed'(3"{:aLtl'

iitho units exPos ecl are migmatifes ancl associateci grat-t

r-roceedings of the Dy' Director of Mines and Geology' Kadapa Region

I Present: 
-p.pt.rttu'iu'h, M'Sc'' B'Ed"' Deputy Director (FAC) ]

A

,An ' i DATED*'+'L2-ZAL:
PROCEEDINGS. NA.4259 I QICTR,I2OLL

Sub:-MINES&QUARzuES-QuarryLeaseforRoaclMetal&BuildingStoneoveriii.:
extent ot4.569Hecrs in Sy.No. iioit,z,+,5,7_!o. 13 & 16 anrL147f 3,4'5.7 t* 

'.<'-

ofP.V.PurarnVillage'Sathy"'td'I'landal'ChittoorDistrictforaperiod''''i'
10 5,ears - epptl..ilo^ of 

- 
sri'T.oamodar Reclcll' - Grantecl- Orders- lsst-leri-

Reg-

Ref:.l.QuarrvLea,seApplicationDated:14-12-201fJr.;fSn.T.DamrrdarBecidi.recei.''..
t on 15- L2-2010 il the office of the Asst. Director of Mines €t' Geolory' chittor-'i

., .,jt-- / 2. Lr.No. Roc. A/ 11612A11. datecl: 18-11-2011 from the Tahsilrlar' Sathl'aveci'-:

Chittor:r-
jiAj 4. Notarized alficlavit dated.2 2-12-2011 from Sri T' Darnacsdar Reddl-'
rt- lt
./v',, t tlt- 

{ \1,'' -oooooo-fl., \v1' onppR:
Throughthereferencel"tciteclsri.T.DamodarReclclr,hasfileda-napplicati.,il

for grant of euarry lease for ioacl Ivletal and Builcling str-rne o'er An exte.t of 15'00 Acrs' ::'

S1-.No. t4{)lT to 16 a:rcl t4tlt to B of PV:P";d\:illrage--'SathYa.edu lvletrrdal' c'hitt.,'

District for a perioct of r0 -\.ears- Trre sairl apprication w,s rrcei'.'ed b',' the Asst' Director-

Mines and deologi'-' Clhittoor or-i 15-12-2OlO'

Throughtherelerel\C:e):tlcitedtheTahsi]clirr.SrLthr'irr,'eritliVarrcla}.C.iliItl'j
District 'ide 

rris Lr.Nc;. R,r,. A1')16r2olr, cratecl: 1g-1r-j(iir kraLs repor-ted that s'r. l''''

1.+0i 1 ,3,4,5,7 to 13 & 16 *.a t+ I13,4,6,7 & I of P'".'Intratm'itlage is c;Lassifiecl as 'Pat'i:":

land" 'ancT the applica:rt has purchasecl tirese from sri- E'Lokest''at" S

E.Munivenkatappa, v'ide Dc-N o. P'37 /2OtOtz iiatl' Dt: 1812-2010. There are nc) cltaunei'

trees and permanent structrr.." ln the filecl. ti* viir"gers ancl Met-riyots of P'\''Purir'm Villa''r'

have been enquired regarrling issue of No ou:".tio" Eertificate for quarry lease in the abc" i

said lands to trre applicant.Tir.yhave state.i,rr"t there is nr-r objection to thern 161 i5311e ':;

$o objection certiicate to the applicant ancl the appiiecl area situated at a distance r-r1 .'

Kms to the P.!'.Puram village ancl the.e i* "o 
a*gt''to rttt pr'tlllir-'ancl animals' Fttrther ii:

Tahsildar statecl that tl-re applieci ^':o. 
lt 

-lot"tta i, the miclst of Patl-a lancls

Sri.S.MadhusudhanReddl'.u,-,.t^s.i.cior,inctas.ur,am1'at-rcllher.arealsogrl.en(:Ol.Isellt'.)ll
ncsraizecl.af{iclartt. Finalh- t}re Terirsilaur, soir-r-tr,il,-'.t., \ia,clarl l-},s statecl rjtat thete rs

' o6jectir-rn for grant of qrr,.tt- Lease fo' nooa i:it'l rtl ir.t':d Errrlc'ng Strlllr in S-'' "'
14011,3,4.5,7 to 13 & ro 'na- 

14113,4'6'7 i. ; alr ei:I-rlrt of 11'2r'r Acrs ll 5oq Hecisi

favour of Sri.T'Damodar Redd'r''

I)irector of l,4irres and (jeok'=

Chittoor has rePorted
Through

that the. aPPl
the referrnce 3'a citrd the r\ss1-

iecl. area has been rnspectecl bi'hirrr. The aPPiied asett '''

situated at a distance of about 2I{m North - West of P'V'Puram Village rvhich can be clir''--''''

tt'est at {Z-P.High Schr:ol) 19th Kilometer Stone of NagalaPuram on NagalaPuram

Chinpaandur MDR 82 BT Road n'hich can be divert West from T'P'Pa11'am The aPPlir''

area covers thorttv vegetation s and shrubs. The Gravel Road leads to the aPpliecl area fi'-'-

P.V.Puram- Funher the aPP Iiecl area falls 1 1"2 iim V.'est of Chrrma:'thi Kalctnga [\'anri r-r'

Cr:lonfi. Geologi ca115' the area. occup ied b1' rocks of Perr insltla.r gneissic comPl ex ernci irr:,r j

itir.rcls. Thel' are groupt-cl unii'

migmattte gtouP of the Peninsrtlar gneissic comPlei;' Br-l t the olcler rneterrnorPhics narn

arnphibolites, hr"rrnblend t-luartz mlca schist are restrictrd to lit-tpP am and southern Pal-ts

Pa-lamaner. Fulther doierite d1'kes of basic comPositicrrl are lntru clecl intr-r the migmrrir:

group trending in Eas t-\\iest, NE-SW directron s. The ;rPPlied area is falls ou tire Plain i;'rr''

ionsisting of Archean age group of Granite trending to.rlarcis N\\,-SE direction' it consrsts

(irey Granite u'hich is e:Ievaterl 3 to 5 mts m heigh

predominantty Quarlz, Felclspar, Biotite, EPidote rrrineral'-s, coars
anttlar, irregul

t grev in coklur. Tkie a"'rrilable r-o''

e to mecliltnr $lia:rti'
ar craclis and .ir_.rir,

Ietals for R'-ll

irftexture hard and loose compact instmcture lnequl'jr

are observed- Due to this the rock is not useful for Grant te ci-ttting ancl Polishing Indtt:;t:'

but useful for Road. Metal and Build ing Str:ne

Further the Asst' Director of Mines B', Cieolog"' Chittoor ::ePorted that l-i'

i

applied area is netrr t'r the exist'ing qtlarr'/ lease held b-.'' Itl's Chrnnat Best

cl,l F[,I
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1

F Metal and Building ,Stone in Sy. No.l of P.V.Purarn Villa.ge, Sathyarzedu hiandal,
District. Furttrer it is not overlapping w{th an-y other applicat-irsns or an5r existing lease

The applied area has been sun'eved ancl demarcated bI, the Sun-er-or of :..

Asst. Director of lvlines and Geolog;-, Chittoor in the pre sence of the applicant. The surr.e., ,,

reported that as per their offir:e records 0B applir:ations has been received in Sv.No.14U ,

741 of P.V. Puram Village, Sathlavedu lVlandal, Chittoor District and the sun-ev has L,,.r,,r
conducted as per the No (Jbjection Certificate. After the surver- the area, has ca-me to 11 ..,,

-- Acres. (4.569 Hect.) for vu,hich the applicant iras gi','en consent. Further the sun,er-or iri,,
reported that the sun,e_ved area is not containing an-r. Dublic.importa.nce snch a.s Rai.l-,rii.
Lines. Roads, Temples. Buildings ald Schools etc.. zrnd it is cr-.rmpact one. Fr-rrther 2s |-.r.1
records available in their of{ice the surveyed area is neither overlapping uitl-r an-r-exisrjr-.,
leased areas not earlier applicants appliecl areas in forcr-'.

Further the Asst. Director of Mines & Geolog,', Chittoor has repr.rrteci that th.-
applicant has subrnitted a sale deed of purchased lancls and registered at Sub-Registe,'
Office, Sathyavedu vide Dc.No.P-37/2O1O17/2011 on 18-L2-2O10 ancl also the Tahsilcl:u
Sathvavedu has been issued Pattadar Pass Book vide l\c.r.10.50. Dt:15-O)-2O11.

Further the Asst. Direr:tor of Ivlines ll-, Geoiog'. Chirtoor has reportecl that rl:
applicant is not having anr. N{ining lQuarry Leases in rhr Sr.ate of Anclhra Pradesh ancl;-r
such the applicant is not har;ing an)'mineral reverrlle a.rrea.rs to the Gor.ernrnent r-tf And1,
Pradesh.

The Asst. Director of \{ines tr' Geoir-.,gi'. Chittoor fnrther reportecl that a ,i -,
Petition No.29086 of )O 11 has been fiIed b-r' Sri S. Siclclr,rla Naiciu ancl 45 others of Chamat:
Kand..iga, H/r.r. P.\r. Purram (VB). Sarh',,ar.ecllt {I!,1), Chirtoor Distrir:t praving the Hon'ble Hrl
Court of A.P. for not to give permissron for mining oper-arions in Cjhama,r:ihi Iiandnga.. y.

-P V Puram (Vg), Sathvavedu (M), Chittoor District. Basing on the lVnr Petitron the .{s:.r
f)irector of Mines & Geolory, Chittoor has submitted Coi-rnter Afficiar.it to the Governrnr.i
Pleader" Industries & Commerce Dept., Hyclerabad and as per the clirections of the G.p. il-
Asst. Director of Mines & Geolog,r, and Surveyor of his office has inspecteci & sufli gr.r_ ,

rvhether the applied areas falling in Sy.Nos of 03 demolishecl temples or not. In this rega:'',.
the Asst. Director of lt'lines & Geolog,', reported that the applieci area of Sri T. Daml,,:l; :

Redd,i'is about i.33 I{ms ro [he demolishecl temples.

Finall,i'the Asst. Directr;r of Mines ci.. (ier_iios-,,.. Chittoor itas recomme.:ndrci-.,
grant of Quanl'lease for Road lr,leta.l &Builciing Stone over an e.rtent of l1.2tt Acres t-1.:-,,
Hectares) i. Sf'. No. 140i1,3,4,5,7 to 13 Ps 16 ancl 141,t3,1.6:7 ?* B r.lf p.\;. hrram Villag.
Sathyavedu Marrdal. Chittoor District for a period of 10 r-ea.rs in favodr of Sri. T. Damr-rr,i;,:
Recld.v.

Sri T. Damoclar Redcty vide their not'alized affidar-it d,aled.22-12-2ol I has gl\'er:
:rn undertaking stating that he will bind over the Hontle High Court of A.P. orrlers. ii 2r,
passed on W.P.No .29A86 / 20 tI.

In view of the above, anci based on the recommendations of'the Asst. Direr-'t :

of Mines and Geologr, Chittoor a Quarry lease is hereb-r- granted in favour of Sri. ?.
Damodar Reddy for Road Metal and Building Stone orer an extent ol 4.5€:9 Hectares ...
S-v. No. 14011,3,4.5.7 tc: 1i &, 16 and 14113,4,6,7 &,8 o1'P.\.'. P,,rrea-m tliage, Sathr-airi
Maldal, Chittoor [fistrict lor a period of 1O years Lrncler F.r-r1e 1.3(1) of A.P.\1.],1.C. P,r-tl,:,
I'966. subject to the satistactir:n of other terms and c,',nclition r:f ,{.P.M.lif,C. Rules. lgty'
Further the grant is subjc'ct to sr-rbsequent governmerll cr-ciers ancl executi'"'e instructl(ir.
isstted in the matter from time to time and alsr:, subject tr.r the cond.itions specified in i'
appendix enclosed to these orders and also subject tr_.r the fr:lk,ru.ing conditions.

1. The Grantee should e>reclrte the lease deed before the Asst. Director of Mines & Geolog,.
Chittoor within 90 days from the date of tJrese orders.

2. The Grantee should pay the follou'ing amounts lte{c.tre execution of the Quarrl, Lease deti,

{a) Dead Rent
{b} Land Assessment
{c} Cess on Land Assessment
(d) Security Deposit

Rs. 27,500 /- Per Hectare per annum.
At the rate fixed by the Revenue Authorities
O.37 paisa per rupee of Land assessment.
The amount equivalent to Dead Rent.

3. The grantee should pav the Seigniorage for Roact i\'Ietal & Building Stone to the
Depaftment of Mines ancl (ieolog3', in advance beforr: clrspatr'hing the material lrom thr-
rjuarn'Lease area as l: nder.

Contd..')
A
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Buildi ng Ston e/Qough StonelRood Metol Rs-50/33

Rupees Fifty ond thirtY thre e on ly respectively) Per Cmt / MT -

The Egantee should submit a Notarized. affidavit before the Asst. Director of Mines and

Geolory, Chittoor at the time of execution, indicating tire details r-rf Assets for the purpost'

of attachment as Per Section -25 of lr{ines & Minerals (Development ald Regulations| Act

- 1957.

5- .The Grantee'should pa], dead rent ancl lancl Assessment in Advance in Full before " 1!r

March, of every ye*ioi the Succeeding vear, failing u,hicl-r the lease will be terminatecl'

6. ,,The Grantee is liable to pay the income-Teur on Rovaltv / seig.Fee as per amendment ol

section 206-C of lncome-Tax Act, 1961"

7. No. explosiye shall be usecl r..rr storecl until unless r:f getting iicense from the licensing

authorit]' ttncler the Indian E-xplosives Act- 1884 '

8. The \,\rasre clumping frc,m the rocl< should be clurnpecl ]!r-irh ir-r the lerised area

NOTE : The grant is Liable for cancellation should it be fr-rund that it was grosslrj

inequitable or was made mistake of fact or r.,lrr.irtg ro I\,Iis - representation or fraur]

or in excess of authoritY

Deputy Director of Mines & Geology (FAC]'

IKadaPa Region, KADAPA'

To
Sri.T. Damodar Redd1"
S/o. T. Gopal Reddl'"
Vignana Nagar,
Varadaiahpalem Village &:' N'l andal
Chittoor District.

copy together with recorcl of enquiry is sent to the Asst' Director of l\'Iines &: cier:lr-re '

chittoor with a request to iLake further action in the matter-

copy submitted to the Director of Mines & Geologr-, Ht'clerabad' for favour of information'

cop-v submitted to the zond..Joint Director of Mines ancl GeoloS" Kadapa for fal'ol-ll (;'

information

: ,. , :

#
tr-{/-tt

",,,

M
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GOVtrRNMENT OF ANDHRA PRADESH
*"oo"rrrINGS oF Tm Assr. DIREST9R oF MrNES & cEoLoGY; CHITTSSR

(Present:-SriB.A'sreenivirsulu,M'Sc''Asst'Director)

-:oq)o:-
Date .23-12-2$ll

Sub:- Mines & Quarries - Quarry Lease fbr Road Metal & Buildinq Stone - over

an extent of 4.569 Hectares in S1'.N<.r.l4oll,3-4-5,7 to 13 &' 16 and

|4|13,4,6,] & 8 of P.V'Puran (Vg), Sathl'avedu (M) Chittoor District -
Lease granted in favour of Sri T.Damodara Reddy - Execution of Quarrl'

lease deed - Work orders - issued'

Ref:- Proceedings No.425 glQlcTw2o:l,Dt:22-12-2011 of the Depufy Director

of Mines & GeologY,KadaPa'

-;e()o:-

ORDER:-

Throu-glrtlrereferencecited,lheDeput},DirectorofMines&Geolog1..
Kadapa has granted a qua6y Lease in favotrr of Sri T'Damodara Reddy over an extent

of 4.569Hectares in Sy.No. 14011,3,4,5,7 to 13 &. 16 and l4ll3.4'6'7 & 8 of P'v'Puram

(vg), sathyavedu (M) Chittoor District for a'rericd of l0 (Ten) )'ears'

Invielvoftheabove,thepermissior-risherebyaccordedtoSri
T.Damodara Redcly to work for Road Metal & Buikling stone over an extent of 4'569

Hectares in sy.No. 14011,3,4,5,7 to 13 &.15 and 14113,4,6'7 & 8 of P'v'Purarn (vg)'

sathyavedu (M) Chittoor District for a period of 10 (Ten) years r'vith effect from

23-t2-201L to 22-L2-2A21, subject to the satisfaction of all other terms and conditions

laid dorvn in A.P.M.M.C.Rules, 1966 and srtbsequent Government orcler and executive

instructions issued from time to time'

TheLesseeslrouldobservealllhecor,enantsofleasedeedinform.G.and
terms and conditions given in the appendix erclosed to this deed'

TheLesseeshouldmaintainnlltherecordsandaccountsandsubmit
monthry / quarterly / annual returns to the t,irector of Mi,es and Geology' Hyderabad,

Deputy Director oiMio", & Geology,Kadayiaand Asst' Director of Mines & Geologl"

Chittoor as prescribed in A.P.M."l\4-C.Ruli:s, 1966, so as to reach the respective

authorities not later than 7th day of succeedin;1 rronth to u'hich they relates'

w) ,t{,\; .,,\.1-!}" .

Asst. Direcldr of nnYn?s & Geologl'

To,

Sri T Reddy,

CTITTTOOIT.

1r
21 17,

S/o.T.Gopal ReddY,

VignanaNagar,
VaradaiahPalem Village & Mandal'

ChittoorDistrict
l

^tsPAl'sll{:} t'l;t :

7z, , ;;ii': llil .: )': | '; -
-t 

/t')
4- t.! a1

Tn i-.:.:"--'."'
E

ii

&

ffiuo

Conttl........(2)

,

Proceeclines No.7694iO2l20 L 0
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copl,subrnitted to the Director of Mines & Geolog)'' H)'cierabad alo,g \vith the Quarrl'

- - ' r 
lease deed for favour of kind information'

Copy submitted ,. iii^tJoint pir."to' oit'tiot' & Geologl'' I(aclapa along rvith the

- auarry lease deed for favour of kind information'

Copy submitted * A" pirtrict Collector, Chittoo' tog"iUer with sketch for favour of kind

copy rfrmll?lrn" D."rrrv^Director of Mi'es & Geologv' Kadapa along rvith the

Quarry lease deed for favour of kind information'

Copy to thti 
.;,ut rila*, Sathyavedu Mandal, Ctrittoor ciist together rvith sketch

for information'

h

,{,t

{
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GOVERNMENT OF ANDHRA PRADESH

DEPARTMENT OF MINES AND GEOLOGY

no. , tz? 77 t\
o

'+= /-i,71 //,/I

L-d-F

Proceedings of the DY- Direc tor of Mines and GeologY' KadaPa Re

(Present: P.Pullaiah, I/I.Sc., B.Ed., DePutY Director (FAC) i

PRoCEEDTNGS NO.2325 t rQL I CTR,I 2oL2 DATE: L6'O7.-2OL2'

Sub:- Mines & Quarries - QuarrY Lease for Road Metal & Building Stone oYCr an

extent of 4.569 Hect inrSy. No. 140 f 1,3,4,5,7 to 13 & 16 and l4If 3,+'6,7 8t' B

of P.V. Purerm (Vg), Sathyavedu (M), Chittoor District - Lease held bY Sri i

Damoclara RcddY Transfer of Quarry lease in favour of M/s. Sai, Lakshrni

Balaji Infrastructu
accord6d - Reg'

re Pvt Ltd', Director Sri. T. Damoclara ReddY - Ptrmissrt.lr-t

Rcl:- 1. Procec:dings No' 4
t

25g lQ I CTRl2}ll, Dt22-12-201 1 of Dy' Director of i\'Ijnes

,Ak,
-' '")r\r r--

oRDER: 
Thro,gh rhe referonce 1", citecl, i q".r-y rease for Roacl Metal and Br-ril'iJtrg

stone was grant.a-t,, this o{fi-ce- ir, 
- 
r*oo. or sri r' Damodara Reddy over an exlrn'

4.56gHect. in sy. I.lo. t+07 1,3,4,5,7 i. rs s,:. 16- ':i'l+lte'4'-6'7 & 8 oIP'V' Purzun (\'q).

sathyavedu (M), cr,iLo, district;;;;p.rioa oI 10 years and salre^was executecl'r'tirt:

Asst. Director of Mines and Georo&v,;chittoor through",r,r"..i"r.nce 2^d cited and it r"'i11 l-'"

in force uP to 22-12-2021'

Throughthereference3,dcitecl,sriT.Daml{laRedc!hasfijedaNota-rized
affrcr.avit before ttre Asst- Director or nair"" and Geologz, chittool-Trd stated that t'ey eire

having a pri'ate Ltd compa.y irr_tl..rr**:.rrrt-*'rvi.- of -M/s.' 
sai Lakshmi Bal;rii

Infrastructure pvt Ltcl consisting or. 5 partner" ir.- *t ich te is the ctirector of the compi,rl'

an<i submittecl a copy of Memorancli* '.a 
Afticle oia""o"ir.tion ancl resolution passucl i'"'

accept thc businelslio .orrti,,.," it'*ti-'t ;;t of the;;;;;t;ad of indrvidual name' hcncc

-the abovc saici Quarr-v lease h"ld ;rS;i r' ot"'od";R;iJy ntgr'1'"5'a for trarsfer i, fa'ottt'

of Ir{/s. sai r.ar."rrmi Balaji rr',rrur?r.i";;; P"Jta ' pit""to' 'sti r' L)amocl'ua r{eddi'i.i tr"'

un-c.<pircrcl portion of the lease ptti;;;;'' t'p to 22-12-2021' 
..-i.:"-., , ''

Throtrglrti-lereferettct]4,.}.cited,M/s.SaiLakshmiBt.rlajilnfrastrr-ictLirr';:'.]i'
Ltcl., Director srii.br*oaur^ Rridy: rr"" !"rr--iti.a . "otarized. 

afficta'it giving hi:; cci.r-'." . ,l

to Lake the quarry rease helci in tt," uairiauar name f. o*oaara Recrdy on trarrsfer liir Lh': ' 
' 

'

trn-expireci portiJn of Quarry 1.r;" ;;;.',- 'rp 'o 
zz-iz-iot2l in tr''" "J'" 

of the firm anLl 'i': ' "

informecl that he w,r abide *rll ilq ,;;rri r.,a .orrii,i"-r of A'p.M.il'c' n't""' 1g66^atLcl '/

also promised to pay arrear" if *; prv"rrr"' N";;;;;l;ion in'olvecl in the tra,s;[cr ol 
:

Quarry Lease'

rhe Asst' Director of Mines & Geolory' chitflol'lT"*t? *:"ffj:':Iiiu-"
;,*i3;:T#::l,tx.**'***:"A;:r:1;a";;tri;1"*L"'"i=siiua'lecla"'
distance of about 2l(ms North ,w."t of p.v. prrru.-*viitage. Th-e applied' areacovers Lltottt'.' 

'|i''j':

r,,egerariorr" ,.r.1'J',;t=. The Gr'aIJJ 
-Roact 

reads ;, 
-,h; 

appriect 
-areet from P'v' L'rtrartr

FurLher the appriecl arca falis I ,rniwest or crrumlrtr-,i"xrii,,ga' Geologicallv the ai-rl:lr 'ir'"r

ctrc:, is rilrs r.,n the plati. iar-rcl consi*ii"g or erc.rrc1.r,*.;; ;;;.,p 3"f.!lanite 
trenciins 

"r)tir,''

NW-SE, <lirecti.,, it c,usisls "f 
G;;y'At7',t" "l'"ch'i=?ici'atecl 

li to 5 mts in hcig;ht !'r"!"\ '!i

corr;ur. Trre a'aitable r,c,< pr..rorrii':i^;ii0;*:f;il";;'' Biotit"' Epiclotc rni,ct'atls' ('()i)'. '

to medium gpainecl, intextr-rre hard anci loose .o*puri instructurc irrecluigrarttla;" lrrf{Lrl-r'

crarcks anrl joints are observe.r. ;,;" to this .15r1-o "ot 
usefur for Granite ct:tti:t-t'i i':

polishing r.ao"tr| uoi ,r*"rr-,1 fgt R;;rt'i"tut ''''a 
g*r;;; St":" Further the Asst' Dirc'' i'- r

of Mines & Geologr, reported trJ ;tr; applied ^';;;t; 
to the e'xisting quarl)' lcasc i" 'r

che.nai Best Blu?'naetars ro. nouiri;;i-;;J Brili-;"Jo,',.'ur-,t.rt is nIt-overlapping v'.irl

any other apptications or rry "il",i";'r"e"- 
d;"ff Oi::tlot of lr{ines & Ceol'r!'

chittoor [rrrther reported trr^t^trrJr."";"-rr"* been rvorked Quarry in systematiS mal1('r irilii

hc has prompt in payment of ;;;;;i;".r* ar"= to thg Gou.rnm-e'nt' The ressee rie('ld.ri

to transfer rhe er.r* rease f;;-il; ,r-,""pir"a ;r;";^;;d and he has gi'en *ot:rr i:ze rj

er,nL...

, ?i:S:;[il' ',i:iry&- te2t2oro, datecl 23-t2-2otr or Asst' I)irector ,r

Mines ancl Geologr, Chittoor' - ^
3. Affrclavit n.t"ai iv-co.zol2 0f Sri r. Damodara Reddl','

4. Affrdav lt Dated,: 26-06-2012 ot *f ". sai Lakshmi Balaji infrastructurc PVL

Ltd-, Director Sri T' Damodara Reddy + T-\irenrnr of lvlir
5- File No. 4453/ TQLl2o12, Dt:O9-Oi-20L2 of Asst' Director of Mines :rrtci

,

Geolory, chittoor. 
_oo0ooo_

-ltil

t

I

I

i
i

II
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Tr"msti'r oi t1 ['

, .. --^l .,ttr

anaa].'it rc that extent rtrc propo:11."ffi.#"i"f;"'fl;"IJtTffi'J"**:i:1",i'l "''i
that he has no toi*i"l i: ""TYer the lease a".a #Ti" "p"t"r'tii,,t 

is invo*'eql irr iiri:'

pl
&lll-1i.\

t-irnc Lo urne

To
fr,l i s. Sri T. Dainoderra Recldl"

Sfo. r GoPaI ReddY'

Vienana Nagar'
;;?;;;i'P7'r"* Village & Mandal'

Chittoor District'

To
},rils. seri Lakshmi Balaji Ilfrlslructure Pvt Ltd''

;1";;$ r' Damodarra RecldY'

Slu. T. (-'iopal r?'eddy' '-illage & ivlanclal,
vi;;;; N'g"I' \ arii'-iaiahPalem v t

Chittoor Distrtct' 
he Asst.

Cotrt' together rvith rccord of errcruirv is sent to t

chiitoor- u'ittr a t::t;#;; i'rtt r"tir'ei action in the matter

Copl' subrlittecl to the Director of Mines & Geologl' H]'cieral:

Copy submittecl to the Zanal'Joint 
lDirector r'r[ N{ines eind

Deputy Directorof Mines & Geolctgv {FRt i

IiadaPa Kegion' I(ADAPA'

Director of Mines & C'eoloi1' '

i

acl for favour of informatiol-r'

Geolog-v-, I(aclapa for fin'or-it- i'

inforrrrattctn'

14
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i Infi'astructure Pfi Ltd''

PRO

issueci tionr time to time

orciers - issued'

fdef:-ProceedingsNo.2325/TQL/CTIU2012,
Director oiMio"t & Geology' Kaciapa

-:oO't:-

Dt:16-07 -2012 of the DePufv

& Ceolog.-t,

e resl)L-ctl\"e

ORDER:- ^ i Director of Mines ft. Get'r1os1''

;- ffil:l J'J,tJ:|;t- [ ;Xl.'i;"3 A;'] il t' o=' rre, c1 bv s'i i.o "".loi: :

Red<ly tbr Road 

-rri.iui 
ond tsuilcling stone :u:' ,on 

extent of 4'569 Flectarcs rrl

Sy,No.140 
^,3,4,5,;;;i 

-i 
rcoro,i+ill-A,6,i a s "iP'v-P"u'' 

(vg): Sathva'reclu (lv'I;

clritioor District i-;. th" unexpired period i'e ' upto i'-''ii, io a"our of IWs'Sai

Lakstrmi Balaji,n]*o."ture 
pvr ttJ- 

"O".;; " 
Sti f'O*rcdara Reddy'

Inviervoftheabovesanctitlnishereb,vaccordecl.toMls.saiLrrkslrrrli
j:itaji Infrastru.iur* Fvt I-td., oi...tot:srt T'Da;;J;;; R*cldy to wolt ior Rorril

Metai ancl Building Stone over an .*,."i "r'4-.s5g 
rr..,,*r i''' sy'No'140/l'3'4''j'l/ t'r j"'

& t6and 141/3,0,?,;';; "ii'w1*t* &gl' u*"fr (M)'chittoor District 1or me

unexpired period;r., ri,;r; -r.*r?liG;to all ";;;';"s 
ano conditio,s laid clo*n

i, A.p.M.Ira.c.nuirr, tqoo ano subseclueni aou.*r,rt ord.. ancl executi'e instr.tcttons

The Governnrent reserves the right to cancel the quarry lease grantecl' iind

executed under A'P'N{'M'C Rules, 1966 rvithout assigning any reasons ancl giving the

notlce.
The Transferee should observe all covenan ts of original deed in form 'G'

by Transferor and terms and conditions glven lIr the aPPendix enclosed to deed

and the covenants of form 'G'(Transfer of quarry lease deed)

ts and subrnit
executed

The Transt.e ree shoulil rnaintain ail the records and accotm

of ivlines and GeologY . Hyderabaci,

al returns to the Dire';
;d Ar;st. Director of lzlines
l.r!^

'.966.

/ quarterlY i arruu

I-ieputY D irector of Mines & GeologY, KadaPa ;"
so as to reach th

Chittoor as Prescrl

irtrthorities not later than
bed in

7th day of succeeding tn
A.P.M.N/t.C'Rules'

lunth to rvhich theY reiates

l.sst. Directo r of'Vlines & Geolo

CHITTCCR.

:nontirl,v

To,

vl)lt-

Fiis.Sai Lai<shrni

Director:S'ri T'Danrodii

\.''ig,nana Nagar'

i,',:.u0"i,,-Piit'n (vg Jr NI7'

Chittoor District'

ra lteddY,

4rt

1 \>

*tJ

t4
1 rttI '-. i-i

t/i
SPIII'
rie [los

tlL

. i t,'

M'*.., ^

bb> \7b\
Conti!-...."'i:)

Sub:-
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copy submitted to the Director of Min^es & Georogy, Hyderabad arong with trre Quany- lease deed for favour ofkind informatior. -"
Copy submitted to Zornl Joinr Director ;iM;;; & Geology, (sdapa atong rvith the
-_ Quarry lease deed for favour ofkina inforrnation.
copy submitted to the District collector. chittoo. i"s;,h* *'ith sketch for favour of kin.infonnation
Copy submitted to the Deputy Director of Mires & Geology, Kadapa alon-q rvith the_ Quarry lease deed for favour ofkind infomration.
copy to the Asst.Director of Mines a ceoro-ey 1vigir"r..r, Tirupati along ivith skerchfor favour of kind itformation.
copy to the Tahsildar- Sathyavedu Mandar, chittoor Dist together rvith sketch forinformation.
Copy to the Sri T.Damodara Reddy, S/o.T.Gopala Reddy, Vignana Nagar.Varadaiahpalem Village & Mandal 

-Chittoor 
District.

16
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IT

&E@
order No. SEtrAA/AP/CTR - 7812013' --113. Dt: 08'tl5'2013

sub: SEIAA, A.P. - 4.569 lra. Road 
-h{3!al -& 

Building stone of hl/s' Sai Lakshnri

. Balaji irfrashucture lvt._Lt-d., 
gyNo.1.401l,3,4,5,7 to 13 & 16 and l4L/3,4r6,7

& s, P.V. Puram (v), sathyaveclu (ivgt chittoor District - Environmental

Clearance - Issued - Reg'

This has referen.;e to your ap*i:T:^"- tubmitted vide k dt' 21'12'2012ln\?^?*; 
:?"il;,1

Euviionmeutal Cteirrrlce foi tUe proposed Road M1?l & Buildine St9n3 l

Sai Lakshmi Balaji Infrastrucri.ru fvt; Ltd, Sy.Io-. L40lL, 3, 4, 5, 7 to 73 & 1'6 and

;;;,6,;-,;VE ;.v. Puram (v1, satnyaveql Coq,-Chittoor: District' It was reported that the

;;;;;i"q; t uuitutioo viz., Chem*trrlr.*atig; OC exists at a distance of about 0'8 km fi"om

the mrne lease area. It s,as noied that th-e capltutinwitn ent of the project is Rs' 70'0 Lakhs ancl

capacity of the project is as follorvs:

klining.of Recovery Agregate: 11 ,0gi6.22 m'/An,um.

iVlining of Rock Sand : 2Ol1'32 o'3/At"'u*'

conditions:

A. Specific Conditions:

a) Air Pollution:-

t wet drilling & rvire saw cuttins m91ho.d shall be adopted to corrtrol dust e,rissior's'

Delay aJoiJors and shock toUI ioitiution system for blasting sha1l be used so as to

reduce vibration and dust'

.n. It is a semi-mech anzedopenurst quarry- The Bloc]s ars cut by using jack hammer clrilling'

brasting and wedge- cutting. t, ,.puruied blocks are dressed manually. It is reported iirat thr;

life of te Mine iJestimated as 10 years. The total mine lease area is 4.569 'rr,a.

III. 'The propqsal has been ?*1"i1* t{r'o*,::1]::"*rdance 
with EIA Notificatio n' 2006 and

its amendmeirts thereof, & ofEc" uooor*dum,dl L8.05.2aI2 issued by the IvloE&F' GoI'

The state Level Expert appraisal c;-*t*" (sEh.Cl o*"i,,ed thgapplication, in its meeting

herd on 79.03.2013. The proje"t i;e*ptea ao- th" pro..., of public ireiring as rhe rni,ing

lease hrea is less tha, 25 Ha., in u."orduro" rvith the grid"lio.t approved by the SEIAA' AP tbr

processing the applications of mi,i"* rr"*". Based-on the infci'rnation funrished, presentation

made by the propone,t and the lo*r.lt*t tuyr. Sri sai lvlanasa Nafure Tech (P) Ltci''

Hyderabad; the Committee considrrrO tn, project proposal and recommended for issue oi

Envir.onmental clearance. Trr,';;;; i"u"t "Enviro'*e.rt hupact Assessment Authority

(SEIAA), in its meeting held on 0-9.04.2013 examineJth, proi,ooui and the recommerldations of

SEAC, and decided to:issue nn itoo*",tul Cl"**te' The SEHA" A'P hereby accords pri,t'

Environmentar crearance to tnr"irroi."1 * r"3qrioned at para no. I under the lrrovisj':ns cf

the EIA Notification 2006 and 
^its'zurisequelt amenrlments iszued under Environme*t

(protection) Act, 1g86 subjert io- i*pirirentutioo of the following specific aud ge,eral

i
L
!t
!
I
i

ii. Greenbelt shall be developed along the boundary of mining lease area with tall gror'r'irtg

tuees, with th e native rp..i., irIoirJo.i on with 
I the to cal DF b/Agri culture D eparrm en t'

iii. Fugitive dust emissions from all tho sources,shourcr b,) conrolled regrlariy' Yiatgr

spreying anaagenent on nauf i{-aslil;'g u"a t*f ooaing and at transfer poi,ts shou'l

Ut p*.iatd aut properly maintained'

iv. The proponent shall take appropriate,,:t}.:, to ensule that thc GLC shall Cotltpl.. i.,.ith

the revisei N^oq'"'-' ootintd by MoE&F' GoI c'n l6'1 1'2009'

Antlltra Pradesh
Governrtretrt of Intlia

L oritv IIIAA)

of

ent ct As ent
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v. The follor".ing flleasures are to be implemented to redr-'ce air pollutic r iilg

transPortation of rlineral :-

. Roa<is shall be graded to rnitigate the dust em;'ssion'

o water shall be sprinkled at regular intervai on the main haul road and other

serviie roads by water sprinklus to suppress dust'

vi. The follorv#;;;G **to be irn/lemented to reduce Noise pollution:-

earmuffs etc.

;il; of 25 kmph to preient undue noise from empty trucks'

fii. Measures should be taken to comply rvith the provisions laici under Noise Pollution

(Regrrlation encl Control) (Amen<lment) Rulei.2010; dt. 11.01.2010 issued by the

MoE&F, GOI to control ,,oi.. io the prescribeC levels. \\rorkers engagcd in operations of

HEMNI.etcshouldbeprovidedrvithearplugs'/muffs'

b) lVatcr Pollution:-

i. The'source of water is Bore wells/ tankers. T"t.al water requiremqt is 3'0 KLD' Out of

tha! 0.8 I(LD is used for dust suppression; 0--15LD is used for development of green

belt;1.7I(LD is used for ao-"rii" purpose. wastervater generated from the domestic

section is,to be clisposed into septic tank follorved by soak Pit. \

ii. Garland arrt ora siltation 'ponds of- appiopri ate size should be constructed for the

working pirto arrest flow of iiii*a ,"di-.ri. The rvater so collected should be utilized

for watering the mine u."u, *uG Sreen belt cleveloPrr.rent *' T" drains should be

regularly i""ritt.a, particulariy after monsoon, and maintained properly'

iii. Regular monitoring of ground lvater leYel and qualify should be carried out by

establisling u ,r"hrl.k of-"*Jrg wel]s by the-p-roject proponTt P and around project

ffi;*r"Ji"ti"" *itu Regioui Director, cGwB, southern Region, Hyderabad' Data

thus colleeted shouitl be sent utl"g"tu, i"terval to MoEF, CGWA and GGWB' Southern'

Region, HYderabad

iv. suitabie conseryation measures to augment groundrvater resources in the area sha1l be

planned and implernented in conzult-atiorl rvith Regional Director' cGwB' Southern

Region, Hyderabad. Suitable measures should be taken for railwater han'esting'

v. permission frour the competent authoriry shoulcl be obtained for drarvl of ground rvater'

if anY. required fbr this Project'

c) Soljd \\'nstc :-

i. Topsoil, if any, shal1 be stacked properly rvith proper slope rvith adequate measures and

should be used for plantation purpose'

The following measures are to be adopted to control erosion of dumps:-

species on the sloPes.

II.

Waste oiis, used oils generated from the EM machines, mining operations, if any' shall

be disposeci as per thl Hazardous ll'asies-6i'nunugt*ept, Handling' and transboundary

movement) Rules, 2008 ancl its amendments thireof to the recyclers authorized bv
ln.

,A.PPCB

Pase? of 4
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B General Conditions:

t i. This order is valid for a period of 10 years 0R thc iry date.of mine lease Jieriod

issued the Governmeut of A.P., rvhichever is earlicr. lt rvas reported tiat the of
mine is 10 years.

iL .,Consent for Establishment''& "Consent for Operation" shall be obtained fi'om Andlira
pradesh Pollution control Board under Air and water Act to cany on mining.

tit Nochangeinmirringtechnologyandscopeofrvorlcingshouldbemadeu,ithoutprior
approval-of the SEIAA, A.P. No further expansion or modifications in the mine shall be

carried out rvithout prior approval of the SEIAA, AP/ MoE&F, GoI, Nes' Delhi' as

applicable.

The half-yearly compliance reports in respect of the terms and conditions stipulated in

this ordei & 
-monitoring 

r"port" rt*ll Le uploaded in the website of the project

periodically. It shall simultaneously be submitted in hard and soft copies to the sEIAA

u"a fr{i"i.O."" Regional of[ce, Bangalore on 1" June and 1'r December ofeach calendlr

year.

ofEcials from the Regional office of MoE&F, Bangalore rvho would be monitoring the

implementaticn of eniironmental safeguards should be given fuIl co-operation, facilities

ani documentsidata by the project propone,ts during their inspection- A cornplete set of

u1l th. doro*.nts shail be submitted to the ccF, Regional office to MoE&F, Bangalore'

Four ambient air quality-monitoring stations should be established in the core zolo as

well as in the buffer zone. Locati;n of the stations shoukl be decided based on thc

meteorological data, topographical . features and 
- 
environmentally and ecologicalll'

sensitive ttgets and aequency of monitoring should be undertaken in coosrltation rvith

the State Pollution Control Board'

Da..a on ambient air quality shouid be regp!'arty submitted to tire lllinistry i":;:U:.1T-]lt

n;gil om"" to.ut"a ai Bangalore *-a tn" srate Polturiorr conroJ Boart/ 
$'entlli

Pollution Control Board once in six months'

personnel $,orking in dusty areas should $'ear protectil'e respiratorl' devices and thel'

.frorla ,fro be pivided 
";;ttt 

aa.quut" training and infomation on safet-v and health

lv.

vt.

vlll,

IX

x.

aspects.

The project proponent shall ensure that no natural 'lvatercourse and/or water resources

shall be obstructed due to any mi:'iog op"tations' Necessary safeguarg measures to

protect the fust ora". .t rumr, ii any3 oa-ginating from the mine lease shall be taken'

Occupational health surveillance program of the rvorliers 
, 
should. b? lr"Utll*:."

periorlically to observe any contrac'iions due to exposure to dust and take correctl\/e

measures, ifneeded.

A separate environmental management cell with suitable qualified pcrsonnel,should. be

;;:;;;;;;i1r. control of a s"oi-* e*""'ti"e' rvho riill report directlv to the Head ol trrL'xl,

Organization

xii. The funds ealtn::,:cd for tal protcction measules

& Recurring cost oi Rs. 0 .50 lakhs/annum) should be kePt in

not be diverted for other PurPo se. Year wise exPenditure

Ministry and its Regional Office 1ocated at Bangaiole.

(Capital cost of Rs 3 0 Ialih''

..oitur. accouut end shoul4

.frbrld l,- rePorted to tlrc

xiii The project proponent shall submit the coni-os, 9{ the environmerlta1 clearauce to the

Heads of 1ocal bodies,tild",il'il rt'i'l"1iD1t Bodies in adilition to the rele'ant

offices of the cou.**"nt?io-iri;;;"r to display tho same for 30 days frcnn the drrLe

ofreceiPt.

Page 3 of 4
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xiv. The pioject authorities should adlertise at least 
. 
in two iocal newspapers r'riidel

circuiatecl, one of which shail be in the vernacular language of the- locality collQ€flT)'r

nithin 7 days J tt" issue of the ciearance letter informing that the project 1a! bee

accordecl environmaltal clearance ura , copy of the clearance letter is availa'ble rvith th

State Poilution Control Board and SEIAA' A'P'

x1.. Thc SEiAr\ or any other competent authoritl'rnay alterimodifl' the abor.e conditions .-

,tifrt.t. ,ny fr.tnlt conditionln the intererl ol snriironmerit protection'

xvi. The proponent shall obtain all other mandatory clearances from respeitive departments'

xvil Environmental clearance is,zubject to fina1 orcler of the Hon'ble Supreme Court of Indi

in trre matter of Goa Foun<iation vs. union of Inclia in writ Petition (civil) No'460 <

2004 asmay be applicable to this project'

xviii. Any appeal against this Environmental Clearance sball lie u',ith the National Gree

Tribunai, f p.Ei.o"d, within a period of 30 clays as prescribed under Section 16 of tt

National Green Tribunal Act,2070'

xix. concealing the factual data or failure to comply rvith any of the conditions mentiont

abo'e rnay result in withdrarval oi this cl.uron.L and attract action under the pro'isiot

of Environment (Protection) Act, 1986'

rx. The SEiAA -"y ,"roke or suqpend the order, if implementation of.any of the abor

conclitions is not satisfactory. The SEIAA reserve; the right to alter/modify the abo''

conditions .,,,,;;il *1, ninfr.r condition jn the iflterest of environment protection.

xxi. flte above conditior:s '"r'i11 be enforced itrter-alia' under the proi'isions of the \\iat

(preventio, eo- Control of polluiiorr; a"t, Lg7-4, the Air (Prevention & Control

Pollution) Act, 1981, tire Enviror*""t (Protection) Act, 1986 and the Public Liabili

Insurance Act. i 991 along rvith their amendments and rules'

sd/-
I\,IEI\{B ER S tr CRETARY,

SEIAA, A.P.

Scl/-

},IE}{BER,
SELA.r\, A.P.

sd/-
CIL\[RIUAI{,
SEIAA, A.P.

,.1

To
S,ri T. Damodar ReddY, MD,
IWs. Sai Laltshnri Balaji Infrastructure Pvt' Ltd''
(4.569 I-Ia. Roacl illctal & Building Stone Quarry)
Vigrurn Nagar. \raradalT'apalem'fv" & nI),

Chittoor District
Ph:9440274694.
E-rnail: clrconstructionstdrfg'Snai1' com

tlT.C.F.B.Oll

Jt. Chief
G-H-D

Engineer

Fm
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ANDHRA PRADESH PCL!.UTIOtr{ CCF.ITROL EOARD

ZONAL OFFICE: KURNOOL
1't Floor, Shan(ar Shopping Complex, Krishna Nagar Main Road

Phone :08518- 236912, Fax: 0851 B- 233619
e-mail: knl.zo.jcee@Pcb.a P. qov'in

S RD B ME

Ffl2A 3- 550Ord er No -615 iPC

Sub:

Ref:

Schedule 'A' & 'B'.

To
Mr.T.Damodara ReddY,

Vignana Nagar,
Vaiadaiah Palem (V&tul ),

Chittoor Dist.

Copy to:
. The
. The

?CB-Z}-KNL-CFE. M/s,Sai Lakshmi Balaji lnfrastructure Pvt., Ltd.,

sy.ruoia011,3,4,5,7 to 13 & 16 and 14113.4,6'7 & 8' P'V'Prlram (V)'

irtnyrr"Ou (M), Chittoor Dist. - Consent for Establishment (CFE) Order

of the Board unoer.sec.25 af water (p & c of p) Act, 1974 ano under

S".-Zf of Air (P & C of P) Act, 1981- Order- lssued- Reg'

1 . lndustry's CFE application ru9?iy:q on 07'09'2013'

z. nO, fii, pati f-r. rriiC--t OZt P Ca RO tT PT I 20 1 3'2106' dt' 1 2'09'20 1 3

received on 17.09.2013.
3. CFE Committee meeting held on 20'09'2013 alZO' Kurnool'

2)

1) ln the reference 1't cited, an aPPlication was submitted to the Board seeking Consent for

Establishment (CFE) to canYout mining activitY of the following product rruith installed

ca asmerrtioned below with a total ct cost of Rs 70.0 Lakhs
Ca ci

t'/i ntn of Recove re ate 17 096 22 CuntNear

l',linin of Rock Sand 2 011 32 Cum/Year
2

3)

4)

are not considered

Thisconsentorderisvalidforaperiodof5yearsfromthedateofissue.

This consent order now issued is subject to the coirditions mentioned in schedule 'A

Aspertheapplication,theaboveminingactivity,istobecarriedoutai
sy.No.140 t1,3,4,5,7 l; ie'a 16 and tilti,i,a,i & 8, P.v,Puram (V)' Sathyavedu (t\4)

C'nittoot Dist. in the Mine Lease Area of 4'569 Ha'

The above site was inspected by Environmental Engineer' A'P' Pollution control Boarc'

Regional Office, Tirupaii on OIQ! Z,O-f S;;O'fo;nd t[at it is surrounded b;r East & So''rtlr

sides by Dry Lands ,i,O W""t & North sides by Hillock'

TheBoard,aftercarefulscrutinyof-tfeappl?{igl.and,verificationreportofRegicnal
Office, hereby irgir'COfVSifti1-fOn H#nALISHMENT(CFE) to your^mine uncl:-1

section 25 0f \r/ater (prevention a contiot ot-pottution) Act, lill+ a,na under sectiorr 2i oi

Air (prevention & clntioiot Pollutioni,i'ti igBr 'ni thu'rules made there undei- T]-tis

orderisissuedtocarryoutminingoftheproductmentionedatpara(1)only.

Thisorderisissuedfrompollutioncontrolpcintofviervonly.Zoningandotherregulali:rr.5)

6)

7)
and Schedule lB'

/-fl. hs' c-------.*e- r\J:*---s.--q---- -"
vv,/ tr'

Jot N; ifiwr erqvtnot't IuIENTAL ENGI N EER

f "" -ior'rnr- 
oFFlcE, KuRt-looL

1

2
J

MemberSecretary,APPCB,Sanathn€gar,Hyderabadfor]<indinformation.
Environmental Engiil;t,:R;gil'r'omJ"' riii piti'A'P Pc B for info rmation

ActSI.No.
1

Stock file-

i

BY REGD POSTWITH ACK. DUE

Dt:24.09.ZAfi

I

i
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SCHEDULE - A
1. The proponent of the mine straii trert tf," emuents to the on land for irrigation

standards, notifiec by Iv'loE&F, Gol, under Environment (Protection) Act, 1986'

Z. The proponent of the mine shall discharge Ccrnestic effluents into septic tank follovted

by subsurface dispersion trenches.

3. Separate meters with necessary pipe-line shall be provided for assessing the quantity

of water used for: each of the purposes mentioned below.

a) Spraying "

b) Domestic purposes qeE

rj Fro.utring,:wnereUy water gets polluted and pollutants are easily bio-degradable'

dj processin!, whereby water gets polluted and pollutants are not easily bio-

degradable. ,

4. The proponent of the mine shali ins[all and commission appropriate control equipment

. for controlling the stact emissions from D.G. Set of capacity 82'5 KVA to-comply with

the emission timits notifled by MoE&F, Gol vide G.S.R.52O (E), dated 01'07'2003 and

amehded vide G.s.R.44g (E), dated 12.07.2004 under the Environment (Protection)

Act, 1986.
S. The proponent of the mine shalt provide stack to the D.G.Set with minimum height as

prescribed bir tulOE&F, vide Notification No' GSR 422(e) of 19'5'93 & as amended on

31.12.93.
6. The proponent of the mine shall provide a sampling port rlith removable dummy of not

less than 15 cm diarneter in the stack at a distance of 8 times the diameter of the stack

from the nearest constraint such as bends etc. The proponent of the mine shall

provide a pla*orm -with suitable ladder belgw 1 meter of sampling port to

accommodate thiee plrront with instruments. The propnnent of the mine shall also

provide h S eUp 25OV plug point on the platform'

7. The proponent oiiire rninL shall comply with provision of lvlanufacture, storage and

import othazardous ehemicals Rules, 1989'

8. Atl the rules and-regulutiont notifled by Ministry of Environment and Forests, Govt' of

lndia in respect of 
-to 

control noise ptltution shall be followed to avoid nuisance to

public' 
a closed area with a silencer and suitable noise9. The generator shall be installed in

absorption syst;;; so as to comply the noise level limits of 75 d(B)A at a distance of

lmeter from the enclosed surface.
10. The proponent of the mine shall submit Environmental statement by september of

urtry year and this should also form a pad 
'f i!:I ::ty'l report

11. The proponent of the mine shall report progress on implementation of the project to

this oilice and Regiona'l Office, A. P. Pollution Control Board regularly.

12. il;lppfi.ani .hatt obtain Con9,1!s foi operatiorr regularly from APPCB, as required

Under Sec.ZStZS:itin"l,V.i"t (P&C of P) Act, 1974 ind under sec.21 of the Air (P&C

;;iilfi;ili, f* bperation oi *'" induitry, before starting produclion...The Consent

io. opailti.n *iti ne'accorded onry after ensuring compliance of all the conditions

stipulated in this order.

l3,TheapplicantshallcomplywithandcarryoutconditionsissuedbytheBoardinthis
consent ordur ,.rt,putoLsty. The applicant is liable for legal action as per the

provisions of the reievant Acts in case of non-compliance of any conditions of the

consent order.
14. Notwithstanding anything contained in this conditional letter of consent' the Board

hereby reserves its right and power uni"1. Sec.27(2) of Water (Prevention and Control

of pollution) Act, 1 g74 and Under sec zt (6) of Air iPrevention and control of Pollution)

Act, 1gB1 to review all or any of the conditions imposed herein and to make such

alternation as deemed fit and stipuraie any additional conditions for the purpose of the

Act bY the Board' i :- rL^ t^n$aa, arc
15'TheapplicantshallexhibittheconsentoftheBoardinthefactorypremisesat'a

conspicuous pi"r?' ;;;'4. inro#"tion of the inspectin! officers of differen?

16, The proponent oT the mine is liable t0 Pay c?TP?

dama'ge caused by it, as fixed by the Cottectoiand District Magistrate as civil liability

17. Any person aggrieved by an oroJr-rra" by the state Board under section 25'

Section26, SectionZZ of Water ni, lgn'q o.r bection 21of Air Act, 1981 may within

thirty days tro*'ir-,.-Jrrc on which the order is communicated to him, prefer an appeal

as per Andhra ilrrJ.rn water nur"r, rgzo qnl Air Rules 1982, to such authority

(hei"einafterreferredtoastheAppellateAuthority)constitutedunderSection23ofthe
Water (prevention anO Controi oi Ft-ffution) ACt, 1974 and Section 31 of the Air

(preveniion and Control of Pollution) Act' '1981'

,'

I
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F ,1 The source of water is bore well and the.consum tion of water is 3.0 KLD.

05
1.7

2. The ProPonent of mine shall taG all Possible Pre

environment and control of pollution while carrying ou

, i";:?ffi:.enr of the mine shal, *l"l'u""t?f ':l'^"1:*::::J'"i:f:.Tffi:iiflrl"'
minins operationr, ,.",o'5 ii'";;';;i;iv ";o, 

ti"-l:t soil so removed shall be utilized

for restoration or rehaoititation of the land' which is no longer required fo't- ll't*
operations or for stabilizin'g;i t'nO"t'ping the external dumps 

-Whenever the top soil

cannot be utilized concuriJnity, it rnrtt'u" rtored. s€paratelv for future use'

4. The proponent or *inu t["ri't'r;';];;t so that the.overLurden' waste rock' rejects

and fines senerated diffi';ffi;-;p;ra-tioni snarr be stored in separate dumps

preferably on improvise si;unO' ihe waste rock' .overbtrrden 
etc shalt be back -

filled into the mrne u*t""tioif iui'r''' ' 'i"* 
t" restorino the land to its original use as

far as possible. ,n 
'n" "'!"ii#t 

iitiLiritv of back flllins the waste dump shall be

,iitrlfi t""rt"o and stabilize through the vegetation

5. The proponent ot tn" 
'i'in? 

tr1"ri-'"a"d'rti' . 
phased restoration' reclamation and

rehabilitation of the lands aie"i"J nV ihe nr'ning, operations and shall complete tnis

work before the conclusiJn'of'ffi opl'utiont ani the abandonment of the mine

6. The proponent of the mine shall' whenever any darnage to pubiic buildings or

monuments i, "pp|."h"nc"i"otiu'io' '"i' 
p'o*imity io ihe miring lease area' scientific

investigations shall be ;;;#;;;;-irrJ noraei.or minins leise so as to keep the

ground vibrationr..,3r.19 W nf atting 
'operations wthin safe lrrn'tt 

oltution due to fines,
7. i'nu piopon"nt of the mine shall take precautrons t:::l,ii:',";';'r".L[? r.ttli

dust, smoke o|' g,""o'; 
'J';itli"nt atl|.i"g mining onerations and related activilies

shail be controlled "J il;ffiilj;lffii"sirtE I imits' specifled under various

environmentar tr*" ot in"-Lountry incruding the.Rii lprevention and c'rnrrol of

poilution) Act, 1981 
"na 

in" E*iio*ent (Proiection) Act. 1986.

8. The proponent oi re mlne"st'arii'r" 
"rr 

possible p'""u'tiont to prevent or reduce the

. .discharse ot toxic ano'JnieJti;ffi:l;;9 ;iff:ents froni mine' workshop' tarttng

nonds into su.fa"e ooorell'biouna *'t"i aquifier and useable lands t3 a mlnlmum'

The effluents snatt le sultaOie treated to confrm lne jeneral standards notifled 'rnder

Environmental (Protectlon) Act' 1986'

9. The proponent snaff t'[e''pre"autions against norse arising out of mining operations

and shall be abated or coritrolled at the source so. a1 to kelp it within the permissible

iiritt ."tii*o under Environmental (Protection) Act' 1986'

10. The proponent 
"t "''i"" 

ti""ii't-'i"y ')ii"'g "pt*tions 
in such a manner so as to cause

Ieast damage to the flora of th-e mining area and- nearby areas. He has to take

immediate measuTes for pranting in the same ar", oi rny other area selected by

authoritiesnotlessthanivicettienumberoftreesdestrovedbyminingoperatlons.
He has also take 'Ji;;;: 

i"i'i"tit*ti"" of other flbra destroved bv mrntns

,t',. +i:tt:Jrt;"ent of mine shall complv following Ambient Air oualitv stancie'rds

$"3::;"$:::'SJ[:tji$,tffi#'tii'"""' Averase - 360 ps/M3) & DairvAverase 500

pg/r\'4' D^+;^, ,r.+a [I2ttpr - (Annual Average - 180pg/lu3) & Daily
of dJspiraore Suspended Particulate Matte'- ('Annt

' Average250 t'g/lt/l'
c) Noise Levels: Day trme (06 00 A M to l O OO-P lvl') - 75 dB (A)

Nigru tift"iio'oo F'rvt to oo oo n'u ) - 70 dB (p')

12. Theproponent or mint'"ti'ti Jairy monitoring of amtient air quality including notse

'- 
rlr"rJ "ij also quality of effluents bnce in a fortnight' 

,,ions while carrying out mining

f s. ih"'p;ponent of the mine shall take all safety prec
'-' 

of"rrtion" and follow the l.B.M Rules' . ed number of retaining walls to
1a. The proponent of the mine shall construct requln
'- pi"tl[" &roility to the dumps' 

rumber of garland drains to arresl

15. ih; ;;;;;ni of the mine shall construct requrreo r

mineral particles o"'ng ;'ida ;*ay as run-off during rainv season'

l6.Theproponenttttn"i-'itJ"ri'ii'6',."'ti'"thespra-vinoofwaterduringthenrtntno'
movement of vehrcles"i"li''*'i''itr"'Jiig mrnerat'on"haulage roads and approach

roads (Road tonn"tt'niiil''l'i io'J to t'ti-ninir areai io avoii dust nuisance to llle

iiutions for th
t mining operati

e protection of
ons in the mine

In KLDQuantiosePuSl.No. 0.8
ress lo nDust su1

Greenbelt2
3 Domestic

Total

7>
SCHEDULE _ B

surrounding area'
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fi. fhe ProPonent of the min

areaio the nearest road to

18. The ProPonent of the mine sha take all necessary stePs to

ccafTar roads connecting the mining'

due to vehicular movement.
control air" Pollution 1lc tl

Pa

surrounding areas'

1g. The industry utuit o"r"lop 5 mtrs rruiclth greenbeit tcwarcls east and south sides

of the mine area'

20. The industry siall erect atteast 10 mtrs height of protective screen towarcis east

and south sides to protect th" ;;;;;iiurif f,nis from dust nuisance due to

,,1. T;:';:"i3llll,?;, the mine shail submit the copv of the mine lease document after

,, lm{f;m*t:l'.ffi'T,H"T.fft:ti:fftp.,.*i.,ion 
rrom arr the concerned

; ffifffi:*t'Ffr:'g*t"'Sn5i#1il?i.'i'uill;*0n' 
issuecr bv the Board rron time

to time. :--

24. concealing the factirar data or submission of farse.informaron r fabricated data and

ia*ure to compry with any of tn"-.onoitions mentioneJ in this order may resurt in

withdrawal of this order and attractl;;; unaer the provisions of relevant pollution

controlActs.
25. The BOarci reser',/es its right to mocify above..conclrtions oi- stipulate any additional

conclitions in tne interest oienvironment protectio'n'

2-6. The proponent ; ih; mine shall .orpf, tft" 9o1!1tio1s 
stipulated in t!? Environmental

crearance ord er N o. s ErAA/Ap/crR il'ai z_o l 3-7 93, ci ated' 08. 0s. 20 1 3 i ssued by state

Level E,vironment !mpact n"""*"ni- nutno'ity--(SEIAA) A'P'' lVlinistry of

fnriron*.nt & Forests' Govt' of lndia'

d) fi'<-- o- t\--r--c-----'

JOINT CfrWT ENVIRONMENTAL ENGINEER

{ zoNAL oFFlcE, KURNooL

nulsance
24



i
AhJDHRA PRADESH POLLUTION COI{TROL BO,ARD

ZONAL OFFICE: KURI-IOOL
i't Floor, Shankar Shopping Conr;:lex, l(rishrra trlagar Main Ro*C

Phone :08518- 236912
e-mail: jqe€Zg$]@S mei,qgm-

CONSENT ORDER

O rder No.CTR-539/APP C B/ZO-KN LICFO/Z0j 8 Date: 03.04.2019

CONSENT is hereby granted for Operation unCer section 25126 of the Water iPrevention &
Control of Pollution) Act, '1 974 and under section 21 af A,ir (Preventic,, & Control of Pollution)
Act 1981 and amencinierrts thereof and the ruies and orders nracie there uncier (hereinafter
referred to as 'the Acts'. 'the Rules') to:

M/s. Sai Lakshrli Balaji Infrastructure Pyt Ltd, (P) Ltd.,
Sy.No. 130-1, 5, I ,E 132-1,4 etc,.
Chamartairandiga (V), P.V. Puram (P),
Sathyavedu (M), Chittoor Oistrict

(hereinafter referred tc as 'the Applicant') authorizing tc operate th,e indusirial pfant, 1o

dischaqe the effluents from the outlets and the quantily of Emissions per hour front the
chimneys as cietailed beiow.

Outlets for of effluents:
Iilax Daily
Discharg;e

Point oi Disposa!

Septic tai-ri< foiic:veti b;,r.soak ::i

This order is subject to the-provisions of the Acts and crclers r-ira'Je l:':erer-;ndc,r =i::l ftini,-,
subject to the terms anC cor,rJiiicns incorporated in the S'lheriule A.;nd E eriic:li'j i/,,:i:i';
order.

This consent order is valid to car-ryout mining acti,zity of the foiir-u.,iri:i prorju,"rls ali.,n"r ,.^t,l;-

uantiUes
Products Quantity

5OO TPD

This consent shali be valid for a period ending with the zo a25.

K Ve n l< ate s w a ra ?:'#',H,::."-:J''

Rao 7;;ff31e'o4 
ci 13:5t::i"

JOINT CHIEF ENVIftONTJIENTAL ENGII.JETR

. ZOI'JAL OFFICE, }(URNOOL
Enci: Schedules A& B

To
IWs. Sai Lakshrni Balaji Infrastructure Pvt Ltd, (P) Ltd.,
Sy.No. 130-1, 5, I & 132-1,4 etc,.
Chamartakandiga (V), P.V. Puram (P),
Sathyavedu (M), Chittoor District
Copy t" the Environmental Engineer, APPCB, Regional Orfice, fir*lati for infoiri-'*tir':' 3ii't

with a direction to ensure that the crusher shill comply the scheciule -- r-riciiii;"'s

especiallytime bound conditions positivetyand-in case of non r;otripliance refer ihe ce:;e tr:
'l-ask Force for taking necessary action without fail'

Outlet
No

Cutlet Description

1 Dcmestic 0.4 KLD

SI. No.

1 Road Metal

I
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SCHEDULE - A

- 1. Any upset condition in arry industrial plant / activity of the industry, which result in, increa':ed

effluent / emission dischaige and/ or violation of standards stipulated irr this order sirall be

informed to this Board, under intimation to the Coliector and District Magistrate and take

immediate action to bring down the discharge / emission below the limits-

Z. The applicant snaU put rh turo sign boards (Ox+ tt. each) at publicly visible places at the main

gate indicating the products, efflJent dischaige standards, air emission standards, hazardous

faste quantitiei ano valioiiy of cFo ano einiuit the cFo orcJer at a prornineint place in the

tactory Premises.
3. Not with standing anything coatained in this consent order, the Board hereby reserves the

right and po1A/"r"1o revievil revoke any and/or all the conditions im5rosed herein above and

to-make such variations'as deemedfitforthe purpose of the Acts by the Board.

4. The applicant ifratt submit Environment slatement in Form V before 30th September every

year as'per Rule No.14 of E(P) Rules, 1986 & amencments thereof.

5. ihe applicant shalt mat<e appiications through Online for renevral of Consent (under Water

and Air'Acts) and Authorization under HWM Rules at least 120 clays before the date of expiry

of this order, along v,rith prescribed fee under Water and Air Acts and de'tailed compliance of

CFo conditions fo-r obtaining Gonsent & Hw Authorization of the Board. The industry sirculd

immediately submit the revlsed application for consent to this Board in the event of anv
- change in the ravt maleriat used, processes employed, quantity of trade effluents & quantit','

of emissions- Any change in the management shall be informed to ihe Baard. The person

authorized shouid not iet out the pr**ir"s / lencj / sell i trarrsier their incrrstrial pran'ises

without obtaining prior permission of the State Pollution Control lirard'
- 6. Any person aggrieved by an order made by the State Board under Section 25. Section 20'

Section 2Tof WalerAct,llT4orSection 2iof AirAct, 198l mayvrithinthlrlyciaysfronitire
date on which the ordei is communicated to him, prefer an appeal as per Andhra Praoesn

Water Rules, 1g76 and Air Rules 1gli, to Appellate authority constituted unCer Section 28 of

the Water(prevention and Control of Pollution) Act,1974 arrd Section 31 of the Air(Preveniiott

and Control of Pollution) Act, 1981-

DULE .B
Water:

1, The crushershalltake stePs to reduce lvater consumption to tlre extent possible anci

consumption shall not exceed the quantities mentioned belovr

9.0 KLD
,I.O KLD

10.0 i(LD

Air: 
-L^, ^^*i^r.r.^,ilh Q,rt itlaiter isPl\4i standards of 6nrr

-2.Thecrushershallcomo|vwith.susoendedParticttlateI;;/MT;;"rured at a distance of 3 - 10 mtrs from any p*cessing, equipment of tne

stonecrusher. . 
eindusiry,

3. The crusher shatl not remove tne claciding provirjecl i'o tiie screen vrhile th

is in operation under any circumstances'
4. The crusher shall continuously operate the rvater sprinklers -provided 

at the jaw

crusher and at the conveyor belL 
r the conveyor belts lvhile the

5. The crushet tnrtt not remove the sheets covered to

crusher is in operation under any circumstances' 
-

6. The crusher if,att construct wind breaking l,alis rvithin one month

7. The crusher.nuii .onrtruct metalled rods'rvilhin one month

B. The crusher shall construct et"vatJi ouii ount"r for storage of dust within one month

g.Thecrushershallregularlyct"ananowetthegroundlvithinthepremises.

QuantieSl No
resslonDust su1

Domestic2
Total

e

I
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10. The crusher shall comPlY with National Ambient Air QualitY standards, as Per

MoEF&CC, Gol, notification dated. 18.11.2009 along the Premises at the PeriPhery of

the industry as Prescribed below.

Noise levels: Day iirne (6AM to 1O PIvl)^- 75 dB {'h)

rvignt time lto iivt to 6 AM) -70 dB (A)

GFNERAL:
1 1. The crusher shail solid waste Non Hazardous as follows:

>

Disposal

The stone dust shal I be used for filling low
areas.

Q.fhe stone crusheGnattdeveloP greenbelt otbmv/l dth along the boundary of the site

in the 50 m v"idth buffer zone of the storie crushing unit in this monsoon- This

greenbelt shall be develoPed on outer side of the burfer zone so as to act as a barrier

13. The crusher shall comPlY the directions issued bY the Board from time to time'

14,The crusher s report on the Consent for OPeration (cF0)
hall submlt the comPliance
;;;,y sk montns i.e. on '"' January and

t" July of the Year to Regional

conditions for
Office, Kurnoo I on regular basis-

l( Ve n ka te s wa ra 3:i;:iH'.Ti:J 
-

Rao ?ili;i,o'o",o"'5e:4i)

J OI NT C HiEF ENVIRONTdENTAL EN GINEEi:(

ZOI'IAL OFFICE, KURNOOL

To
M/s. Sai Lakshmi Balaii lnfrastructure Pvt Ltd' (P) Ltd''

Sv.No.130-4, 5,9 & 132'1,4 etc"
c'tlu*".tuLandiga (V), P'V' Puram (P)'

iatf,yaveOu (fU), Chittoor District

Standards in nr3
Parameters

100
1 60lviPMatterlateParticu2 BOso2J BONOx4

QuantitYName of the
Solid waste

sl,
No

40'rPDDust1

1

k'

I

S.No
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File No.APPCB'1 1 033/9S1202S-TEC'CC-A'ppCts

llEGD.P s1' CK,IJ I]F,

N E z 1 3 -'{tl 2 1A12020

Sub SEIAA, A'P' - 4-569 Ha Road Metal and Building Stone of Sai Lakshmi

: Balaji Infrastructure Private Limited at Sy' Nos'140if' 3' 4' 5' 7'- 
8,9,1"0,11,12,L3,16 & 14113,4,6,7,8 ofo P'Y'Puram Village' Sathyavedu

liandal, 
-Ctrittoor 

District, Andhra Pradesh - Envirolmental Clearantc -
Expansion - Issued - Reg'

I.Thishasreferencetoyourapplicationsubminedtlu'oughonlineon2l'02'20.20-' 
lSWeln mVl MasOi ioiaoi iO inrgrmattl 

-syf 
mi ncd on I 3'0 8' 2 020' seeking

EnvironmentalClearanceforexpansionof4'569IIa'RoadtrIetal&Building
stone Mine at sy' xo.iaoit ,gi 4,5,7,8,9,10,11,12'13'16 & 14113'4'6'7''g--of'

P.V.Puram Village' Sathyrveiu Nlnndal' Chittoor District' '\ndhra
Pradesh in favour of Sui f'uLtl*i Baluji trnfrastructure Private Limited' It

uras reported that the-nearest human habitation viz'' Chemarthikandriga SC

colonylg exisls at a distance ofabout 0'5 km from the mine lease area It was

noted that the capital i*ot**t of the project is Rs'1'0 Crore and capacity of

the Project is as follows:

Mining of Road Metal & Building Stone - Expansion from l7 
'096'22 

m3/annum

to2,131439 m3/annum in 4'569 Ha'

L As seen l?om the lr{ining plan approved by the competenl Covernmerlt

Authority the follou'ing tw'o aspects are noted'

i. The location of the urine is as follows:

ut SoteL vel Ii tnl

ats r"to

Government of India
ospl.No

baiKasturi I.l

ama arlCh a1CI treuP s I IotetalufftS S -r1N hpo
1

lJJ 26 D12,D
0 01e

,,
5 0a arvadvt.S petrcet,

sessron
Andhra Pradesh

LongitudeLatifude

79'52',25.J5147',B13"30',3 8.801 17'NI
79"52',25.35147.8E'lo'ls.8ot t;"N
75"52',25.35147',Bl3'30'36.80117',N3

"oo 
(, rr 5 7\1A'l"F.

13"30'36.801 l7"N4
7e"s2'25.35147"813'30'35.80117.'N
19"s2'25.35147.8rylo'::.tottz"No
7g',52',25.35147"813'30'31.8011?',N

Sl.l{o

(

7.
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File f{o.APpCB'l 1 0331$S/3SAS-YSS-ffi **epPSS

?9'5:'25.3514?"813'30*30.83930"NI
79*52',25.35147"E13'30'29.98715"Ng
79"5?',25.35147"8t3\A',28.76288"N10,
?9'52'25.35147'',E13'30'28.73172',N1'l
?9'51'25,35 i -47"Ir

l3'30'27.14312"N17.
?9"52'25.35147"8

tr 3"30'28.60935"N1?
7{}"52',25.35147"E133\',27.24103"N14,
7\)"52',25.35147"8t301a'27 .55934"Nt\
7?',52'?5.35147"813"3fi'.27 .54978',N16
79'52',25.35147"E13030'28"04013"Nt7.
7g',52',25.35147"813030'28.45934"N18.
7g'*52',25.35147"8tr3',30'29.87950"N19.
?9"52'25.14566"El3'30',79.76306"N20.
79*52',15.71613"813"30'30.15075"N21
19"52',25.48525 "E13"30',30.541E7"N22.
'19"52',24.95866"E

13%A',29.83620"N7-3.
"/9"52',24.02374"8

13'30'30.20153"N)d
79"52',??.73515"E13"30'30.58292"N75.
]9"52',27.70204"813030'31.26036"NLO.
79052',71.01400"813'30'31.17807"N?7.
79"52',20.59281"813"30'32.12804"N2B
79*52'21.?2824"E13"30'34.32091"N29
79'52'26.60845.'E13"30'32.79509"N30.
7g'.52'.25.70074"E13030'33.4365 1"N31.
79"52',25.t)6965"813"30'32.66346"N3t.
79"52'25.99065''E13"30'31.95469"N
?9"52'25.677'15"813"30'31.52923"N5.+
79"52',26.35253',E13"30',3 i.20341"Nsf,,
79',52'27.A0881"E13"30'12.23598"N35.
79"52',26.45282"Ir13'30'32.58339"N37.

ii. It is a semi-rnechanized open cast rnine' Life of mine is 3'08 Yea1s' "lhe total

mine lease area is 4'569 Ha

This proposal has been refered to SEAL-'. A.P along ra'ith..all the documents submilted

by rhe propong,r f;, if,*i, appraisal ;i Ib; tSei' specific recommendations o, EC

aspect.. The proposal has bein examir:ed ancj processed in accorrla*ce ivith EIA

Notification, ?0i)6 ailrl its ,rnendrnents thereof' 'Ih* state LeYel EY:l,jtppraisal

Comrnittee {StrAC} examined th- ap;:!ir:llii'-n' - in its meetifig held

on 2"d.0g.?020 . Ths pr,rposal is {br exponsiori-oi^o:lf9 I{s Rcad h{etal & Bui}ding

stone mine fronn 171096.22 m3/annirm to 2,tr3,,{39 m3lannuru' The project {alls

under 82 category as per the cluster t.ii., i,'utcl by ADIr{G' The pfoponent and tl:eir:
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Fi Ie i"l o.APPC B-1 1 033/$$/20?0-TH0-HC-AP PCm

Consultant, I\,[/s. Pioneer Enviro Labs have attenrletl t]re meeting' Atter detaileti

cleliberafions Or) the praposal, tlte ciluuttifie* rfcosllnended to issae Environmental

clearance. The proponent volunteered to allocate sufficient funds for providing fivo

hospital beds to nearest pHC, as a part of Corporat* Sorial Responsibilit)' {CISR)

actirrrtr. 
-Ile conrmio-- i* the appraisar report crearr,v.srated th*t tjre-v i:a''e iqrpro$ed

the appro'ed Nlining Pil. foil-litl, PFR1DPR ancl EIr{I'] for cornplia*ce b1' the

proponent. The Statel-evel Environment hnpact Assessment Authority (SEIAA)' in its

me.eting held on 30.S9,2020 exarnined th.g proposal a-nd thi: recommendations of'

SEAC and decided to accept SEAC ,*o***rdations aloresaid for stricl compliance

by the proponent *d ,o issue EC. The sEIAA, A'P hereby accords onvironmental

Clearance ta the pnoiect as mentionecl at Para no" I under the provisions of the HIA

Notification 20a6 ru:.cl its suhsequenl anlendrnsnts issuqd uneler En"r'iron*e*[

(protectior:) Act. lgs6 suhject to implementation ci'tl:e lrrllorving specific and gr:neri:l

conditions:

.?art A. SPeciaI Conditions:
i. The p.oporuishall not attactthe following acts & Rules: Forest act I980" l'liild

Iife lfroiectionjact,lgT2; CgZnotification,2011: 
'IJie cco sensitive areas as

notified uoA*t nf **t,fgSe ; Critically pollutetl areas as notified by CPCB and

also shall not hann live stocks and liuman'beings ancl 
'Jismrb 

tlr.eir activititrs'

ii. The proponent volurteer.ed to allocate sufficien.l {'i:rrtjs l."crr prol,iclirrg tr.l.t:

hospitalbedstonearestP}IC.asapartofCorporatcllirrcialResponsihilitl,
(CSR) activitY.

iii.The project piopon.nt shall maintain flre setback distance of i .5 meters bufrel

zone all around the mine lease areafor greenbelt development and olher

condititins are to hs fulfilled'
iv.The a\renue pr*tutinn with tall plants of al Ie*st l.5m height fcrr: 1 kni length of

the approa.l.l ,o*ri on eitirer side of the road is to be cleveloped and mairrtaiued'

Entircgreenlreltshouldbeclevelopedintlrel'irs.tyecritself,
v'lheproponentisadvisedtoensuresaferytoanimalarrdpirbliclife.

Part B, SPecific Conditions:
1. Air Pollution:-

i. Suitable drilling & cutting method shall I:e aclopted to control dust emissions'

as Per aPPror:ed mining Plan'

ii'Theproponentshallnotuseexplosivcstbrb)astingcirretothe-closepLoximitil
of the habitation'

iii, Greenbelt sha1l be developed along tile hilundary of mining lease area and

also in back filled and reclaimerj L'eas ,,i1ir tal] grou-ing nati'e species in

c,nsultati'n r.lith the local nrolag,itultr:re Departrnent' The pr*ponent ol'

mineshal]carryminingoperationsinsuchamalmels0aStocauseleast
damage,o *t*'no* of=G-*iri"g area and nearby at'eas' He shall take

immediate measures for planiing i;lr* same area or any other area selected

by authoriti"s not less than t"'iJ" the number of trees goi,g to tre tblleci bl'
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File No.APPCB-1 1 033/9912020-TEC-EC-APPCB

mining operations- He shall also take measures fbr restoration of other

flora /fauna ildamaged by mining operations. In case zury felling or damage

to fauna ancl flora ls invr,llved. prior permission slrall be taken liom tite

concerneci .*gJ;tory authority, by:tlie pi,'po"*ttt^ u'ith.ut n'hich mimng shall

not be taken uP.

iv. Effective safe guard measures such as regular water sprinkling shall be

carried out in critical areas prone to air pollution and having high levels of

SpM and RspM such as haul road, loading and unloading point and transler

p"i,".Itshallbeensuredthattheanrhienlairqualir-v*r}arameterscclnfrrrnrto
the norms prescribed by the central Pollution 

-control 
Board in this regard'

prior co*cur.renco of regulatory Authoritl,must be obtained Lry the proponent'

v. The proponent of mine shall carry air qullity.monitoring in the core zone as

u,ellasbufferzaneforRsPtvlandNoiselevels'Locationofmonitoring
stations should be decided based on the meteorological data' topcrsraphical

features und *rrironmentally and ecologically sensitive targets and frequency'

of monitori"g rh""ia be undertak.n ii, consultation u'ith Andhra Pradesh

Pollution Control Board. The data so recorcled should be regularly sut'rmittecl

totheHninisu;vi*t,oi,,gitsRegionalofficelo3ledatChennaiandthe
Andhra prarlesh pollution contrii Boar#central Poilution control Board

once in slx months. Prior concurrence cif regulator.v Authoritl' must br

obtained bY the ProPonent

vi. lrlre proponent shall construct gfaded roads connccting tire mining area to the

nearby roads to avoicl dust nuisancc clue to vchiculaf movemetrts' Prior

collcun'ence of regulatory Authority rnust Lre obtaineclby the pfopolient'

vii. The proponent shall take precautions against noise arising out of mining

operations and shall be abated or contr;lecl at the source so as to keep it

withinthepermissiblelimitsnotifiedunderEnvironrnental(Protectiorr}AcL
1986 i Noise Pollution(Regulations &, clonfrol) Rulcs' 3010 h1'

imPrement.'#::;J#i-# 
:ic,es and other

equipment
ft,* ptoponent shall ensure that there shall be no excesslve

noise, u'hile taking rrp nrining activit,v'

ih* *ork"., t:*ploytd shalltc providcd with protection

ccpriprient and ean:ruf{i clc' . , - L- L^ r:-*:+,
sp*,ooftrucksetrteringoricar,ingtltemineistclhelirnitedto
**a*** speed of 25 kinph to preYent undue noise frorn empry'

trucks.

viii. \trrhenever any damage to public buildings or monurnents is apprehended due
vL" 

,;il1;';;imiq, to the mining ir*" ui*o, sciontific investigations shall he

caried out fiy lne holder of miing lease so as to keep the gror'rnd 
'ibratierns
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ix.

caused by blasting operations rvitlrin sale linit' 11 such cases' Prior

coficurrence of concerned Regulatory Authoritl musl be obtained h1' lh*

fropo"*t f without which, mining shallnot be talren up'

The proponent shall not take-up mining activitl' unless ltc- obtails the safefi'

cl*arrrrce cefiificate from the Govt. competent authorin''

b>-

File No.APPCB-1 1 0331991I030-TEC-EC-APPGB

shall i:e carried ottt-

As per records the source of rvater is bore rveil. Total water requirement Ls

3.0 KLD shall be used for Dust suppression; I)evelopment of grecn helt;

Dornestic PurPose.

Garland drail ald Siltation poncls r:f apprupriate si;re 'sh6uld be c*$strus{ed

for the u,orking pit io urr"rt horv of siliand"seilirnent' 'l'he r'vater: s0 collecfed

should be utilized rot *"t.ting the mine 31s{r' voads' Eleen belt deYelopmeut

etc. The drains rfr.ria U* ttfiarly desilteci, particularil' 'Ott 
monsoon' anr-l

maintained properly. Prior conculrsnce of RugulatolJ' Authoritl' concerned

.Uuff U* taken for this activity before taking up mining'

T"he proponent of the mine shall take a1l possible precautiolls t0 plevent or

reduce rhe dischar;;;ii;-; agd o1:iecriorrable liryrid etlluents trom rnine'

rvorkshop. tailing p".ar i*o surface bodies, grouncl water aquifier and

useable lancls to , *irri*u*" Th* effluents shall be suitably treated' il

required to co,foril;; it- general sgradarrls *otified under Environmental

(Protection) Act, 1986. Prior concurreflce of Regr'llatory Authority cc'ncemed

if,Jf U" taken for this activiry before taking up mining

Monitoring of ground water level and quality should be carried 6r1t quartefly

by the project proponent in and *o.rrr,i the project_are* in consultation r'vith

State Grotrnd \\rater Department/Central Ctc'ttna tr\Iater Authoriry and data

thus collected shall be submitted regularll' to the N'IoE&F and its Regional

office chennai, cGwA, anrl the Regional Director, central Grr:und \vater

Boarcl, Hyclerabad lr rtunv stage, iti observed that the ground rvater table

is get.ting depleted Jir, ,o the mini,g aclivitl'' lrsc*ssal'v cnrrecti*n nleas.*es

2) lTater Pollution:-

il

iii.

lv

L

Suitableconserl,ationmeasurestoaugmentgroundra'.ater.resourcesinthearea
shall be planned #1il1;**t".U il' "o'"Juit*tion 

rvith Regio*al Dir*ctor'

CGWB,southernRegion,Hyderabad.Suitablemeasuresslrouldbetal<enfor
rainwater hanesting-ir ,""#*tion with concerned Regulatory Authorin '

Pennission &om the competent authoriqv shoukl be obtained for drar"'l of

gt;;;J;;ter, if an,"-, requirecl ior this project'
Vt

3) Solid lYaste :-
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i. Topsoil: Wherever top soil exists and is to be excavated for mining

opeiations, remove it separately and the top soil so rernoved shall be utilized

for restoration or rehabilitation of the land, rvhich is no longer required for

mine operations or for stabilizing or landscaping the externa,l dumps.

Whenever the top soil cannot tre utilized concurrently. it shall he starecl

separately for futgre use. Prior conculTence of I{egulatory Arrthori$'' rnust lre

taken for this activitY.

ii. Ovcrburden: The proponent of mine shall take steps so that the ove'rburden,

waste rock, rejects and {ines generated during rnining operations shall kre

stored in separate dumps preferably on impen'iotts grounds. The rvaste rock.

overburden etc. shall be backfilled into the mine excavations so as to restore

the lancl to its original use as far as possible. In the case of non feasibilit"v* of

back filling, the *l*t. durnp shall be suitable teraced and stabilize through thc

vegetati0n. Tire proponent shatl maintain proper angle of repose to ensure

staUitity to the dump. Prior concurrence ol-Itegulatory Authority must be taken

for this activify.

iii. The proponent of the mine shali constnrct requirecl number of retaining rvalls

to piovide stability to the dumps. Dimensions 
-of 

the retaining rvalls shall be

based on the rainfall data. Prior ionr*r*,r.u- of Regulatory Autlrorit,v must be

taken for this activitY

iv. The proponent of mines shall construct required number of garland drains to

arrest mineral particles being carried alvay as rtrnolf during rainy seasons

around the durnp yards. Dimensions of tlre garland rains shall be based on

rainfali data Prior concurrence of Regulatory Authorif,' must be taken for tiris

activitY.

v, The proponent of the mine shall undertake phased restoration, reclamation and

rehabilitation of the lands affected by the mining operations and shall

complete this work before the conclusion of such operations and the

abandonment of the mine. This activit)'shall be taken up underthe ggidance

of Appropriate Regulatory Authorit-r'. by tlre Propclnent. to ensnre thal

enl'ironment is Protected-

vi. The proponent rvill be squarel-v responsib)e ihl proper implenrenration ol'solicl

u,.aste maflagement plan, preventio; .f irir pl'llrrti.n' \\rater pollution' and an1

other kirrd of pollution/health hazard'

Part C' General Conditions:

i. This order is vatid for a period of 3.0s years r:r the expir"v dnte of rnint

Iease or land lease periodissued by the Covernntent of ;l'P" whicheyer is

earlier.

ii.\thilegivingCFE/CFO,theAPPCBhastoc'lslrrecomplianceofguidelines
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issued in G.o RT No 23g dt 16.04'1030 atrcl lvlemo' No/ covid-

19i2020rlIMFw* dt 18.04.2020 issuetl b1' il{cdical, Healtl-, and Fanrili'

rvelfare department, Government of AP and the ivlinistry of Hcme Affairs

orderNcr +b-ZnAZaiDiyI DA dt I5.04.2020 sc'*pul*usly'

iii. The proponent shall scrupulously foltow .*ly. conditions stipulated h''v

Revenue departmentl panihayat ir.ajl h,Iunicipal administrati**ilocal sell

gol"emrnent bodies {Gram panchayatl$ram secretairiat) in ensnring safti;* tcr

lruman aflci ilnimal life. The nppcn t0 fnsLll"e tite sitrtre rvhile ilccerrding

clFEcFrJ. 'Ihe .a-PPCR io cnsure the satrtt '"','hilc lci:orilins cFI-"',,Ctr;0'

iv. Propoilent sl:all ensure that there is rrt: ciislril'hatrce til llclra tnd taun;t'

Serenity of natu'e nrust he protected at 8n]' cost'

v. In respect of goyemment land lor rninilg, lhe responsibility lixed ori AI)

minestocheckwhethernecessaryclearancesft.omrevetruedeparttnentat.e
obtained-

vi. In case af p*ttaland w-hile gralting n1ine leasc ADIUG should verifi' the ]aprJ

lease documents.

vii. In respect ol'forest lanel given iil lease for mining, the proponent shall

scrupuiously *cihere to G mining conciif-ions stipulnted hv the fbr*st

clepartment. Govemment of Andhrn Pladesh'

viii. ,AIy change in mining plani producticrni flrining mt:thodolog)" th$ proponent

shall aPPIY afi'esh EC-

ix. Wlrile taking up nrining activity the proporlent slrall nreticulcrusll,. i.ollo*.

appr:oved mining planlliorm- 1 /EI\4P'

x. once in a year proponent shall cotduct intpae:t analvsis r:n enl'irr}trrnent lx'

reputed inutirui.-r"rlgnized b;r Direcl-or Gen"ral' I'fi:res and Safcrry'

xi. "Consent for Establishment" & "Consent for Operaticrn" shall be ohtained

fiom Andlua Pradesh Pollution control Board uncier Air and water Act anrl

effecti'ely .rrrpry rvith all the conditi ons stip *l alecl th ereof'

xii.Nochangeirrrniningteclrnologyandscopeof*workingshcruldbemade
without prior approval of tnJ SEL"L4, A.P. No further expausion of

modifisations iniire mine shall U" *oi.,i oul rvithout pr:ir-rr appr"oval of the

SEIAA,arluoraF,GoI,NewDelhi,mapplicalrle.

xiii, Personnel working in dusty a^reas shall be provided with protective

respiratory a*ir.J*d they inJJ *.or, and the,v should also be pro'rided

with adequate training and information on safetl, and heatth aspects. Prii:r

instructions ancl guidance of f"g;iory out.""'itt' shail be taken ii:r' tliis

activitY.
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xiv. The project proponent shall ensure that no [atulal lvatercourse andior water

."tout "t shall be obstructed due to any mining operations' Necessary

safeguardmeasuresloprotectthefirstorderstrearns,ifany'originatingfrom
the mine lease shall be taken.

xv, occupational health surveillance program of the rvorkers should be

undertaken periodically to observe any contractions due to exposure to dust

and take coirective measures, if needed. Prior instructions and guidzutce of

Regulator,r, aulhoriqv shall be taken for this activitl"'

xvi. [ 5epa.31g enr.ironmental management cell with suitable qualified persorurel

shouid be set-up under the control of a Senior Executi'e. rvho lvill report

directly to the Head of the Organization.

xvii. The funds eamtarked for environmental protection measures (Capital cost

Rs.3.42LakhsandRecurringcostRs.3.3Lakhs/annunr)shouldbekeptirr
separateaccountandshouldnotbedivertedforotirerpur?ose-Yearu'ise
expenditureshouldbereportedtotheMinistryanditsRegionaloffice
located at Chennai.

xviii.At leasl 2o/o of the total project cost shall be allocaled for Corporate

Environmenr Responsibility (CER) and item-rvise details along rvith time

bourrdactionplanshallbepreparedinaccordancetotheMoEF&CC'soffice
Memorandurn No.p.No.ZZ-05i20 1 7- lA.uL dated.O1.05.20 I 8 and submit to

the SEIAA, A.P and Ministry's Regional Office, Chennai'

xix, Officials from the Regional Office of }v{OEF&CC' Chennai / The SEIAA'

AndhraPradeshthroughtheAndhraPradeshPollutionControlBoard,who
would be monitoring tfie implementation of environmental safeguards should

be given full co-operation' facilities and clocuments/data by the project

lrofonenrs during their inspection' A complete^set of all the documents shall

Le submitted to the CCF' Rigional Off,rcc to Iv{OEF&CC' Chcnnai'

xx. The project proponent shali submit six monthly reports on the 
-smtus.. 

ol

;";pli;." of tire stipulated environmental clcarance conditions inch"rding

resuits of monitored data @oth in hard copies as lvell as by e-mail) to the

Ministr"v of Envilonment it Forests. its Regional Office' Chennai' SEIAA'

Zonal office of central Pollution control Board' Bangalore' District

collector and A.P. Pollution control Board. The proponent shall upload.the

status of compliance of the environmental olearance conditions including

results of monitored data on lhei rvebsites and shall update the same

periodicallY.

xxi. Post Envirorunent Clearance Monitoring: It shall be mandatory for the

pt".i"" *r"ager to submil half year11" compliance rr:ports in respec-t of the

stipulatea prilr EC temrs ancl conditions iu hard and soft copy to SF'IAA on
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1st June and 1st f)ecember of each caletrdar 1'ear" {I(cfer l0(i) and 10(ii) ol'

S.fi. f S::(El of Ministr.v of Fnvirotrruent an<i Forests Notillcarion' Ntri'

Delhi, dt 14& SePtember' 2006')'

xxii. The APPCB shall monitor the EC conditions stipLrJated b1' SEIA{ as per (io

\4S n-o ll0 datecl 01.11.2018 of EFS&T Dcnl" ancl ensure 1hc conlpliancc'

xxiii.The proponent shall obtain Frior pen:rissit'ns antl continued guidance liont
" 

,afi"; authorities for all the above couclitions rvherever it is required.

xxiv, Al1 safetv norms as stipulated ilr various lrrr's ancl statutes shall be-"' 
;;;;"*11' followed by iht p'opoot't PCB shall enstu e conrpliance 1o the

conditiotts stiPulated bY SEIAA'

xxv. The Proponent shall follorv G'O' Iv{s' No' 107 dated 30'07'2016 of lndustries

*d Co**.r". (Ir{ines-Il) Deparftrent' rvherever applicable'

xxvi' Consetrt for Establishmcnt" shall be obtained froni Andhra Pt'adesh Pollution

Control Boerd ona". .q; aud \lrater "\ct 
hefr-'re the start of an1' activitl'

,lconstruati.n ri'r'rrlt at site-

xxvii The projeci propouent shall submit the copies ofthe environmental clearance

, to the Heads of local Uoai.r, funct ayats and lr{unicipal Bodies in addition to

the relevant om.., of ttt" Covemment q'ho in turn has tcl displal' the samc

for 30 daYs fom the date ofreceiPt'

xxviil.he envirorunental statement for each l-rnancial year endine 31st nlarcli in

i. Form-V as mandaled it i. 
-U. 

*t*it e<l hy the proiect proponent.to the A P'

Pollution Cort ot sou'i-; ptttt'iUta undtt t'I.'t Fntironmetrt (Protection)

Rules, 1986, o. ,*tndtJ *Ui"qutntfy' shall also b-e Put on the rvebsite of the

;;fii ;;g *irit tr'e siut"s of compliat:ce of environmental clearance

conditioos and shall "rt" 
[. *ri r" thc Rcgioilal office of the tr{inistry of

Environment and Foresls, Chennai b1' e-maiJ'

xxix.The project aulhorities should advertise at ieasl in two local nelvspapers

rvideiy circulatea, o"'of *ii"t' shall be in the vemacuiar language of the

locality concen:ea, *irf i'"i--aays of the. issue of the clearance letter

informing tt at tt'" p'o;J"i'# u"til-"t*de environmental clearance atid a

coov of tt " "t"*-"" 
"ttt'il'it -"Uf 

't'f " 
rvith the State Pollution Control

Board and SEIAA, A'P'

xxx' The proponent shall obtain a1l other mandatoq' clccrsttcc-s from respeclire

^"'"' ;;;.t*;;ts before taken-up the rnining activil't"

xxxi. Anl' appeal against this Environmental Clearance-shrll lie rvith thc \ationrl

crreen Tribunal' tf ptt;;J' t;ltlltn't pttoa of 30 devs as prescrihcd rntdcr

i".ri", ii 
"r 'r'e 

National Green Tribunal Act' 201 0'
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xxxii Concealing the factual data or submission of false fabricated data afld failure

' to comply rvith any of the conditions mentioned above may result in

withdrawat of this clearance and attract actit'rn under the provisions of
Enr.ironment (Protection) Act, 1986.

xxxii The sELAA may rcvoke or suspend the order, if implerrcrrtation of any of the

i. abov" conclitions is not satisfactory. The SEIAA reserves the right to

aherlmodif.. the above conditions or stipuiate al,},r' funher condition in the

interest of environment protection.

xxxi SETAA also reserves tlre right lo canccl the EC issued at anytime' if Et' iras

v. been obtainerl by the proponent through supplession of an,v information or

fi:rnishing false information,

xxxv The above conditions will be enforced inter-alia, under the provisions ofthe

'Water(Prevention&ControlofPollution)Act,1974'theAir(Prevention&
conhoi of pollution) Act, 1g81, the Environmenr (protection) Act, 1986 and

the Public Liability Lrsurance Act, 1991 along rvith their amendments and

rules.

MEMBER SECRETARY,
sEIAd,A.P.

To

Sai Lakshmi Balaji In{iastructure Private Limited'

Sri T. Damodara ReddY, Director,
Vignana Nagar, Varadaiahpalem (V & M),

Chittoor District-s I 754 1.

Ph.9440274694

nfE}IBn&., cHArRe{.{N'
SEIAA, A.P. str'LA-d, ^4.'F'

Special Secretary To Goyt

Copy to:

1. The Chairman, SEAC, A.P. for kind information'

2. The Member Secretary, APPCB for kind information'

3. The EE, RO: Tirupati, APPCB for information'

4, The Regional Officer, MOEF&CC, GOI, Chennai for kind information'

5. The Sec-retary, MOEF&CC, GOI New Delhi fol kind information'

i. lnlonito.ing 
""it, 

uoffacC, GoI, Neu'Delhi lor kind information'

7. The District collector, chittoor District, Andlu.a Pr.adesh f.or kind infr:rmatiot.r.
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THE SEIAA.AP, HAS APPROVED THE ORDER IN E-OFFICE

*r'c" F'B' o

{t r -.J
,ii,tf;*"n'tk"rnsino.,

.rate--Environnlent lmPact

Asscssment AuthortrY 
'

Govt. Of Andhra Pradesn
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ANDHRA PRADESH POLLUTION CONTROL BOARD

ZONAL OFFIGE: KURNOOL
1"t Floor, Shankar Shopping complex, Krishna Nagar Main Road

Phone:08518- 233619

\i!lii'r' :irff

e-mail: iceezokn mail.com

coNSENT ORDER
Order No.CTR - 615/AP PCBTZO-K NL/CFOi2020

outlets for discha e of effluents:

order
This consent order is valid for ma

ThisorderissubjecttotheprovisionsoftheActSandordersmadethereunderandfurther
subjecttothetermsandconditionsincorporatedintheScheduleAandBenclosedtothis

ooNSENT is hereby granted for operation under section 25126 of the water (Prevention &

control of Pollution) Act, 1974 and under section2l o1 Ai (Prevention & control of Pollution)

Act .198.1 and amendments thereof and the rules and orders made there under (hereinafter

referred to as 'the Acts', 'the Rules') to:

M/s. Sai Lakshmi Balaji lnfrastructure Private Limited, (Expansion)
(4.569 Ha Road Metal and Building stone),
bv. Nt. r+0rr,e,4,5,7,8,9,10,'11,12,1:1,,l6 & 141t3,4,6,7,8 of P'V'Puram (V)'

Sathyavedu (M), Chittoor District.

(hereinafterreferredtoas.theApplicant,)authorizingtooperatetheindustrialplant,to
dischargetheeffluentsfromtheoutletsandthequantityofEmissionsperhourfromthe
chimneys as detailed below.

nufacture the followin roducts alo with uantities on

This consent shal I be valid for a period ending witn tne gO.tt.zozs.

K Venkateswara
Digitally signed bY K

Rao 
Date2o21 01 0413:45:s0

JOINT CHIEF ENVIRONMENTAL ENGINEER

ZONAL OFFICE, KURNOOL

Encl: Schedules A& B
To
f,lfis. Sai Lakshmi Balaji lnfrastructure Private Limited' (Expansion)

{4.569 Ha Road Metal and Building stone),

S;lt;: 1 d;,ii"s-,i'aB'io'r r,i i,it,'re a''t n1 B'4'6'7'8 ot P'v'Puram (v)'

Sithvavedu (M), Chittoor District'
;#t, th" d;;onmental E.g;;;;'' Regional office' Tirupati for information and to ensure

LLii,i]# 
"t 

in";;;;; ;";ii;nl,noiEt"' to rask Force in case or non compriance

Point of Disposal
after ex nston

Max Daily DischargeOutlet DescriPtionOutlet
No.

soakic tank followed bJE it2.6 KLDDomestic1

Total quantity after
expansion

As per the CFE
Expansion Order

D1.10.11.2020

As per CFO Order
Existing 01.18.02.2020

Products / Line
of Activity

sl.
No.

) tJ,439 m3/annum

Mining of Road metal
& Building stone -

Mining of Road meta

2,13 439 m3/annum
& Building slone -

17,096.22 cumlYear

Mining of Recovery
aggregate'

a r ate

Mining of
Recovery

1

Mining of Rock sand -
2011.32 CumA'ear

Ivlining of Rock sand-
2O11 .32 Cuml/ear

Mining of Rock
sand

2

Date:04.01.202'l
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1. Any up-set condition in any industrial plant / activity of the industry' which result-.in''' 
incieasea effluent / emissio'n discharge and/ or violaiion of standards stipulated in this

orJei stralf be informed to tt it eor-rd, under intimation to the Collector and District

frit"gi.tr"t" and take immeJia[ action to bring down the discharge / emission below the

limits.
2.Theindustryshallputuptwosignboards(6x4ft'each)atpubliclyvisible.placesatthe- ,"in git" indicating tne pioou"is effluent discharge standards, air emission standards,

nrrrior. waste [uantiiies and validity of CFb and exhibit the CFO order at a

prominent place in the factory premises'

s. lioi;itn.tinding anything co'niained in this consent order, the Board hereby. reserves the
- 

iight 
"nJ 

poweri to ievie-w / revoke any and/or all the conditions imposed herein .above
,iJio ,"'f" such variations as deemed fit for the purpose of the Acts by the Board'

4. ifre appficant shall submit Environment statement in Form V before 30th September
' 

;;;ty i;;;;s per Rule No.14 of E(P) Rules, 1986-& amendments thereof'

s. ii"'"'ppii.rnt' shall make applications through..online, for renewal of consent (under
- 

Wrtui inU Air Acts) 
"nO 

irif]'orir"tion underiwM Rules at least 120 days before the

irt" 
"i"-piw 

of tris oraei'along witn prescribed fee under Water and Air Acts and

i"irir"a 
""rprirnce 

ot cro'conJiiions ror obtaining consent & HW Authorization of the

go"ra. it" industry should irr"Jirt"ty submit the 
-revised 

application for consent to this

Board in the event ot any ctranie in the raw material used, processes employed, quantity

of trade effluentt a qr"niiiv Jiemissions Any change in the management shall be

informed to the Board. rn"'fi"rr"" ,rtnorizeO sntulO noi let out the premises./ lend /sell

i tirnrt". their industriai i[.it"r without obtaining prior permission of the state

Pollution Control Board.
6. Any person aggrieved by an order made by tne Slalg Board under Section 25' Section
" i;:d;;tt; i7"ot water'nli, ibz+ 

"|. 
s"aion 21 of Air Act, 1e81 may within thirtv davs

from the date on which inl oiO"' is communicated to him' prefer an appeal as per

Andhra Pradesh Water 
'i-,f 

"t, 
-ie7O ind Air..Rules 1982' to Appellate 

'auth'ority
constituted under section iiiot in" wrt"<prevention and control of Pollution) Acl, 1974

;ilG;;id. 31 of the Ai(Prevention and iontrol of Pollution) Act' 1981'

+o

SCHEDULE - A

SCHEDU LE.B

o redu
quanti

Water:
T]-The oroiect authority shall take steps t

and consumption shall not exceed the
ce water consumption to the extent possible

ties mentioned below

2. The Project authority shall provide septic tank followed by soak Pit with in 30 daYs for

disposal of domestic effluents

Air:
3.7he project authority should comPlY with the Natio nal ambient air quality standards as

er MoEF, GOI notification dated. '18.1 1.2009 outside the mine lease area at the

boundary of the mine, as prescribed below
p

anslonafte r eTotal QuantiosePur
1.6 KLDresslonDust su1 1.0 KLDIter benIoentmloDeve2 3.4 KLD

Domestic u3 6.0 KLDTotal:

m3Standards inParametersS.No 10001N,'IPratteateI Mcrti uPa1 bU5MPreattateI Mcrti uaP2 80so2
80NOx4

Sl No
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Solid Waste:
shall solid waste Non Hazardous as follows7. The

8. The project authority shall provide and maintain the following measures

erosion of dum ps within 30 daYs

Retention/toe walls at the foot of the dumPs

Noise Levels: Day time (6 AM to 10 PM) - 75 dB (A)

ttignt time (10 PM to 6 AM) - 70 dB (A)'

4- The project authority shallcarry out open cast by semi-mechanized mining only'

5. The project authority shall maintain tire operation of deployed water tanker exclusively

tor watei sprinkling in ttre mine haulage roads for dust suppression'

6. The project authority shall impler"ni th" foltowing measures to reduce the air pollution

during the transportation of the mineral'
.Roadsshallbegradedtomitigatethedustemissions.
.overfillingoftippersandconsequentspillageontheroadsshallbeavoided.The

trucks shall be covered with tarpaulin'
. water shalt be sprinkled at regular interval on the main haul road and other service

roads to suPPress the dust'

f

a

a Stabilization of worked out slopes by planti ng appropriate shru

to control

b / grass

sPecies on the sloPes'
. Garland drain around the dump for diversion of storm water. The garland

drain ihatt be routed through siltation pond of.adequate size.

g. Wherever top soil exists during *l.i.g ;p"rltion shall be removed and stacked

separately ,o ,r-io utilize for restoration oi rehabilitation of the land'

10.The project authority shallnot grrP ihe overburden, top soil etc'' generated during the
- 

*inirig operations ort.iO" the mine iease area under any circumstances

ff*ilffiorityshalldevelopgreenbeltalongthemineleaseareawithtallgrowing
trees with wide leaf area in this monsoon'

12.TheprojectauthorityshallsubmitthecompliancereportontheConsentforoperation
(CFO) conOltioniior every ri* ront-n.1.;. ; 1"tJanuary and l"tJuly of the year to

Regional Office, Tirupati on regular basis'

K Venkateswara ?:lllilHTiiJ 
-

Rao ?;l:;;0"'o'oo 
13:46:oe

JOINT CHIEF ENVIRONMENTAL ENGINEER

ZONAL OFFICE, KURNOOL

TO . .r--tl^r tE
M/s.SaiLakshmiBalajitnfrastructurePrivateLimited,(Expansion)
i+.ieg Ha Road Metal ind Building stone)'

b-;:ffi : ;d;;;,;, q ibp, io ri,1 2,i 3'1 6 &' 1 41 t 3'4'6'7'8 ot P'V' P u ra m (V)'

Sattryavedu (M), Chittoor District'

^-(mn*tt(#*

DisposalQuantitYName of the
Solid waste

sl.
No. ethASminr areathin ei perdube ingmilSha ped

&Minesoftheofrectiondi
1 't 13.065
mt^rear

Waste1

GHITTOOR,

41


	9362270ceca86763471556c77421a337c18e122070a991d03fa006c8c2e9569a.pdf
	13cd710db21d154e301e6b67c452bc539fa4ae509bbcb582e50af32aaa85b0d3.pdf
	4c8ddfac913da40f6041facd1287ae2c202e3501293c3003f0512934a8cc1382.pdf
	812bbe768a16bed934b02fcd0a34d0c7d3c0be3d7e9c449bdbfcbd2b7d75d49b.pdf
	50da57662177fe8e061aaf9159c3d61c47792467867f7ceb75247bbb192c9afb.pdf
	e56211e14042b46159a9565a3ce164a004e6a3bac1aef5192e6a0298a3d2a2c9.pdf


